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Title: Need to permit clinical tests of cosmetics on animals in the country.
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Title: Need to float tenders for removal of boulders, mortars and sand deposited in rivers and drains originating from Nepal causing inundation and
erosion of land along the river course in Shrawasti Parliamentary Constituency, Uttar Pradesh.
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Title: Need to send a team of experts to Bihar to report on the causes and suggest remedial measures for tackling polluted underground drinking
water causing cancer and goiter among the people of North Bihar.
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*t56
Title: Need to convert National Highway Nos. 4 and 206 in Karnataka into six lane and four lane respectively.

SHRI S.P MUDDAHANUME GOWDA (TUMKUR): I would like to draw the kind attention of the Hon'ble Minister of Road Transport and Highways
about the need to convert the particular stretch of National Highways Nos. 4 and No. 206 into six lane and four lane in Karnataka respectively.

The National Highway No.4 runs between Bangaluru and Pune and passes through Nelamangala and Tumkur in Karnataka. The traffic density
between Nelamangala and Tumkur is unsustainable. It is eligible for eight lane but it is only four lane. Similarly, the National Highway No. 206 which
runs between Tumkur and Honnavar through Gubbi and Tiptur is having only seven meter width. But the traffic density here also is more than 40,000
per car unit. Though this road is also eligible for four lane, presently it is having only seven meter width. The consequential effect is frequent
accidents taking place. So, it is necessary to upgrade the National Highway No. 206 into four lane and to convert the stretch between Nelamangala
and Tumkur of National Highway No.4 into six lane.

I urge upon the Union Government to take up these works immediately to avoid fatal accidents on these roads.



*t57

Title: Need to continue the National Agriculture Insurance Scheme in the country.

DR. K. GOPAL (NAGAPATTINAM): India is having an Agriculture based economy. At the same time Indian Agriculture depends on unpredictable Monsoon.
Considering this fact, Government of India during 1999 had announced NAIS (National Agriculture Insurance Scheme). Crop Insurance is the only weather-
proofing mechanism available to millions of our farmers to mitigate the impact of adverse climatic conditions.

But it is unfortunate that Government of India suddenly withdrew the NAIS scheme during November 2013 and the same has been
communicated to all state Governments and we came to know that certain states are strongly exposed to the withdrawal of the scheme.

The decision taken by the Government of India to withdraw the NAIS and replace it with the National Crop Insurance Programme (NCIP) from
Rabi 2013 is a rude shock to the farmers.

The introduction of the NCIP increased the burden of premium on the farmers of Tamil Nadu manifold. The Chief Minister of Tamil Nadu had
requested the Government of India to permit implementation of NAIS instead of NCIP.

Under the new National Crop Insurance Programme, there is no remunerative Price for agriculture produces. Further, the input cost has
increased enormously, there is lack of sufficient manpower for agricultural activities and required machineries are not available The department of
Agriculture and Cooperation, Government of India in its website stated that a new Crop Insurance Programme based on crop yield and income would
be rolled out shortly. It is requested that the Government of Tamil Nadu may be permitted to continue with implementation of NAIS during next year
also on the existing pattern of sharing of premium subsidy and compensation, as the operational modalities of the proposed new Crop Insurance
Programme yet are to be chalked out.

*t58

Title: Need to undertake construction of roads under Pradhan Mantri Gram Sadak Yojana in West Bengal as per programme guidelines and technical
specifications.

DR. RATNA DE (NAG) (HOOGHLY): Pradhan Mantri Gram Sadak Yojana (PMGSY) aims at providing good all weather road connectivity to the
unconnected eligible habitations in rural areas. PMGSY is being implemented successfully in many states. But there is a need to monitor programme
guidelines technical specifications and geometric design standards as prescribed by the Indian Roads Congress. I could find at many places in West
Bengal that the utility services like drinking water electricity, school etc. are not being well taken care of with the result that roads constructed under
the PMGSY are not utilized properly or to the fullest extent. I found a unique problem, for example, when the existing electricity posts were removed
for the construction of roads under PMGSY, it is the bounden duty of the authorities and the contractors to ensure that electricity posts are located
at appropriate places after construction of roads. But unfortunately this is not being done. Probably the reason for such callous attitude by authorities
or contractors is that no funds are allocated under PMGSY for relocation of electricity posts once the roads are constructed. I, therefore, urge the
Government to take remedial steps in this regard.

*t59

Ttile: Need to make Supplementary Budgetary Provisions during 2014-2015 for establishment of premier educational institutions and creation of
Knowledge hubs in Andhra Rradesh.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Section 93 of the Andhra Pradesh Reorganization Act states that 11 premier educational
institutions and 8 major infrastructure projects would be set up in the new state of Andhra Pradesh. However, none of these would compensate for
the loss or excellent research and education network of the Hyderabad city. Nevertheless, considering it would take eight to ten years to create
knowledge hubs, I request that necessary Supplementary Budgetary provision be made in the current financial year for initiating the process to
establish these institutions and make them fully operational by the end of the current plan. For this purpose a provision of Rs 2000 crores may kindly
be provided in the Union Budget during the current financial year for the preparation of DPR, infrastructure development and other activities. In this
connection, Government of India should intervene and do justice to Andhra Pradesh State.

*t60

Title: Regarding making remittances by Non-Resident Indians to their relatives in India tax-free.
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*t6l

Title: Need to review the recommendations of Dr. Meena Kumari Committee constituted for comprehensive review of the deep sea fishing policy.

SHRI E.T. MOHAMMAD BASHEER (PONNANI): The Department of Animal Husbandry, Dairying and Fisheries (DAHD&F), Ministry of Agriculture,
Government of India vide their Order No.21001/7/2009-FY(Ind) dated 01 August 2013 constituted an Expert Committee for Comprehensive Review
of Deep Fishing.

Now the committee headed by Dr Meena Kumari has submitted its report. The report justifies the exploitation of our marine resources by
foreign companies. It allows foreign fishing vessels and foreign crew in Indian waters. The report contradicts the recommendations of P. Murari
Committee that opposed issue of licences to foreign fishing vessels. The Murari Committee has recommended that the existing licences of foreign
fishing vessels should not be renewed. One of the major recommendations of the committee states that declaring 200-500 meters along the coast
as a buffer zone would affect the fishing activities of traditional fishermen, leading to major crisis in traditional and small scale fishing sector.

I, therefore, appeal to the Hon'ble Prime Minister that the recommendations of the Dr. Meena Kumari may not be considered in the interest of
fishermen of various States including Kerala.

*t62

Title: Need to enhance the rate of honorarium of 'Preraks' engaged under Sarva Siksha Abhiyan and also regularize their services.
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*t63

Title: Discussion on the Supplementary Demands for Grants in respect of Budget (General) for 2014-2015 (Discussion concluded).

HON. DEPUTY-SPEAKER: The House shall now take up Item No.22, that is Supplementary Demands for Grants (General) 20014-15.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Sir, I am placing the Supplementary Demands for Grants for discussion of the House. Whatever discussion takes place, I will answer towards the
end.

Sir, I beg to move:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the
third column of the Order Paper be granted to the President of India out of the Consolidated Fund of India, to defray the charges



that will come in course of payment during the year ending the 315! day of March, 2015, in respect of the heads of Demands
entered in the second column thereof against Demand Nos. 1to 4, 7to 9, 11 to 13, 15 to 17, 19, 20, 28, 29, 31 to 34, 46, 47, 49,
51, 54, 55, 58 to 60, 62, 66, 68 to 70, 73, 75 to 77, 83, 88 to 90, 92, 95, 98, 102 to 104 and 106 to 108."

HON. DEPUTY-SPEAKER: Motion moved:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the
third column of the Order Paper be granted to the President of India out of the Consolidated Fund of India, to defray the charges

that will come in course of payment during the year ending the 315t day of March, 2015, in respect of the heads of Demands
entered in the second column thereof against Demand Nos. 1to 4, 7 to 9, 11 to 13, 15 to 17, 19, 20, 28, 29, 31 to 34, 46, 47, 49,
51, 54, 55, 58 to 60, 62, 66, 68 to 70, 73, 75 to 77, 83, 88 to 90, 92, 95, 98, 102 to 104 and 106 to 108."

*m02

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Hon. Deputy-Speaker, Sir, I thank you very much for this opportunity to speak on the
Supplementary Demands for Grants presented by the hon. Finance Minister.

Six months have elapsed after the present Government came and presented the Budget. Sometimes, it could be said that it is too early to make an
assessment with regard to the governance and performance of this Ministry. We may have to raise many issues because a lot of expectations,
aspirations have been raised not only during elections but also subsequent to election. At various platforms hopes have been raised. But when we
look at the performance of the Government, we find that the performance of the Government, as promised by the Government, is nowhere even near
the watermark. I would rather say that it is quite disappointing.

I will not take much time because I was told that the time allotted to our Party is only 45 minutes. I would like to give opportunity to our colleagues
to speak. I must say that the general image of the performance of the Budget of this Government is rather pro-rich and anti-poor and it is patent
with their first Budget as well as subsequent pronouncements and also the Supplementary Budget which has been presented.

The increase in budgetary allocation from UPA to NDA is about 93 per cent for urban development whereas for rural development the figure is
only about 7 per cent. It is more urban-biased. The allocation of funds by the BJP in their Budget clearly shows their strong preference for sectors
such as Defence, road infrastructure and urban development to the prejudice of the social sector. Ministries like the Ministry of Women and Child
Development, the Ministry of Social Justice and Empowerment and the Ministry of Labour and Employment are given less than one per cent of the
total budget allocation. I am just telling you that this approach really reflects the attitude towards the poor and also the attitude towards a number
of flagship programmes which were implemented by the UPA Government. Even for the promises which are made, for example, Swachh Bharat,
there is no allocation. I just wanted to see whether there is any increase for rural development. I did not find any entry with regard to this increase.
No special provisions have been made even with regard to the Adarsh or modern village. Many of these projects which are supposed to be the
favourite projects of the Prime Minister, there is no allocation.

Even the CAD gap has widened to 10.1 billion dollars on gold imports. In fact, this Current Account Deficit gap between the import payments
and export receipts widened sharply to the extent of 21 per cent of the GDP. The economists are forecasting that the lower oil import might get
partially offset by an increase in gold imports in the second quarter of this year. After your Government came, as much as gold worth Rs.2 lakh crore
has been officially imported. It is a matter to be seen whether it is a conversion of black money into gold or maybe that there are so many items
which are not officially shown but so much of more gold must have come to this country. That has totally upset the economy and it is very much
manifest in the whole thing. The current account is -10.1 per cent; goods and services is -19.1 per cent; goods is -38.5 per cent; non-monetary bond
is -7.6 per cent; and oil is -22.7 per cent. This is how your story with regard to financial management goes on.

When you go to the status of financial condition, as on October 2014, the total receipts are 38.5 per cent; non-plan expenditure - 57 per cent;
plan expenditure - 46.4 per cent; fiscal deficit — 89.6 per cent; and revenue deficit — 98.5 per cent. The economy is in the woods. Even though it
looks as if corporate sentiment is very high because of the mandate given, it has not been translated into any firm investment revival. It is totally
disappointing. This cannot go on for ever. People are already disappointed. The front page news in all the newspapers is in your favour but all the
editorials, write ups and inside pages of important national papers or even the New York Times are against you. I do not know if you are happy by
seeing the titles on the front page only. Even the front page publicity, ultimately, has not taken you anywhere.

In fact, the deficit touches 89.6 per cent. Where is the achche din, the good days? It has taken six months time. Achche diin is not seen on the
horizon. You may say that you are here to stay, consolidate and take off. You have taken six months time to take off. There is fall in the indirect tax

collection to the tune of Rs. 90,000 crore in the current fiscal year. Government stands at Rs. 65,000 crore shortfall in indirect tax. Merchandise
exports fell as trade deficit widened to 13.3 billion dollars in October. Trade deficit calls for smarter currency management in which the RBI or the
Government, as the case may be, has totally failed. In fact, banks have been managed in such a way, I may be wrong in figures, that maybe, in 10 to
12 banks the posts of CMDs have not been filled. There is a lot of uncertainty. I do not want to get into details because it will take more time. But
even though officially it is four per cent NPA, the stressed loan is to the extent of 28 per cent. Even in 2008-09, none of the banks had gone to
bankrupt. Even at worst of the times in the economy, during the economic depression in 2008-09, this had not come to this precipice. Now, it is the
worst. We do not know as to where we are leading to ultimately. If the same thing continues for another one or two months, then I am afraid, some
of the banks may be liquidated or may become bankrupt. This is the pity. Nothing is done to restructure the banks.

The Committee headed by the Governor, Reserve Bank of India selected six or seven CMDs of the banks after due diligence, and that was suddenly
cancelled. Who cancelled it? It may not have conformed to your standards of selection. But I do not expect these things to happen under Shri Arun
Jaitley. I can understand about others. We always considered you as a professional man in managing the administration, the Government and also



finance.

SHRI ARUN JAITLEY: Shri Moily is a very senior respected colleague. I fully trust his judgement. He made two comments. He may please verify it. If
he wants to see the records I will show it to him. The UPA took over when the NPAs were two per cent and left behind NPAs at six per cent. So, it is
currently at six per cent which you left behind and not four per cent that you mentioned. So much for the NPAs of the banks. Now, if you want to
know why these appointments were cancelled, the manner in which the appointments were made, the markings on basis of which candidates were
rated and each candidate who in the normal performance rating of the last few years was not placed high, as a rule got 29 out of 30 marks in the
interview. Therefore, after a CBI report, the matter was referred for reconsideration to the RBI Governor. Therefore, if you want to see those
records, I will show you the records.

SHRI M. VEERAPPA MOILY : It is not the question of seeing the records. RBI Governor was the Chairman of the Selection Committee and it was the
same RBI Governor and the members of the Committee who cancelled the appointments. Either the RBI Governor should quit on moral grounds, if
he feels so or the members should quit. I do not blame you for it. You must have found new factors. I am not disputing on that point. It is known to
you.

I was saying that they may not conform with the standard that was set by you. You have explained some facets of those standards but at the same
time, how can you rely upon the same Committee which recommends it? How do you rely upon that Committee's judgement in future? This is where
I would like to say that things should be looked into.

So far as interest rates are concerned, now it has become mature to reduce the interest rates. You agree that you have given statements in a
number of places. Even the RBI Governor agrees that it deserves it. Japan has done it and has reduced the interest rate. China has reduced the
interest rate. Everybody has done it. But you refused to do that. That means, it is not a sensitive Government. You are totally insensitive to the
problems of the agriculturists, farmers, industries and manufacturing sector. That is why, it does not take off. Manufacturing and job creation have
been reduced totally. That is why I said that in totality with regard to the financial position.

As regards social sector funds, I have already said that it has slashed. Arbitrary budget cuts, MNREGA is chocked, high fiscal deficit, inflation woes
limit, India chances of rating upgrade dwindled as reservation rating agency like Moody. NCAER lowers GDP growth outlook to five per cent on weak
fundamentals. We have been telling that, due to world economic recession, due to many domestic and external factors in economy, perception has
failed but fundamentals are very strong.

Now the stage has come when you have to admit and confess that the fundamentals have become weak day by day and every economist wants to
say that this is what is happening to the country. If fundamentals are weak, I think, it will take many years to restore back the confidence. These are
the wages of inefficiency. Fast growth is not given and in fact, you have dealt with fiscal health of the country in a very crude way. It may be that
you could not devote yourself totally to finance. It is just like a structural engineer doing the work of interior decoration also. You have to speak for
the Government also. I do not think that a Finance Minister can be espoused to this kind of a post. Being an elder person than you, I think, I have a
moral right to say that. The Finance Ministry requires total focus and total attention. It may be that sometimes, you should be really serious.
...(Interruptions) 1t is all right. He has given up Defence portfolio. But taking over I&B will dent your image as a Finance Minister. This is my advice.
...(Interruptions) 1t is a colorful job, no doubt. We want you to be colourful. But being a good and sound Finance Minister, you can really be colourful.
This is one thing which I would like to say here.

Growing external gaps call for reforms. I do not find any reforms which are in the horizon.

I will come back to a few points now on the Planning Commission. In fact, the Prime Minister quotes the Report of the High Level Expert
Committee on effective management of public expenditure. It is a Report presented under the Chairmanship of Dr. C. Rangarajan. He has presented
a Report. The members of that Committee are quite emminent economist. The representatives from the RBI, the Planning Commission, Dr. Kausik,
the economist, were there. I have got the Report. At no point of time he had recommended the winding up of the Planning Commission. In fact, the
idea was to strengthen the Planning Commission and not to wind it up. This Institution has 64 years of time tested existence.

When I was speaking on the Budget, I said that if the institutions fail, the nation will fail and if the institutions are nurtured, the nation will develop. I
had given the example of North Korea and South Korea. They have the same geography, the same kind of ethnicity, but still there is a difference.

The Prime Minister seems to be quoting the speech of Dr. Manmohan Singh to say that he himself was not willing to continue it, which is not correct.
He has very clearly said it. I would like to read out the last paragraph of his speech. He said: "India's development story is a work in progress. The
Planning Commission has played a historic role in this story so far But there is a lot of distance that is still to be covered. The external world is
changing rapidly. Structure of the economy and the role of the State in the economy are also changing. With an increasingly open and liberalised
economy, with a greater reliance on market mechanism, we need to reflect on what the role of Planning Commission needs to be in this new world.
Are we still using tools and approaches which were designed for a different era? Have we added new functions and layers without any
restructuring?” So, he has not recommended winding up of the Planning Commission. ...(Interruptions) 1 will just take another five minutes. So, he
has very clearly said that the Planning Commission should be strengthened.

In mythology there is a story. There were two rakshasas, Vathapi and Ilavala. You must have heard the story. Ilavala would turn his brother into a
goat. He would invite the rishis for a grand feast at his house. He would cut his brother, who was turned into a goat, into pieces and cook a delicacy
with it. He would offer the rishi this special meat dish. After meal he would call his brother out, "Vathapi come out". His brother would respond from
the belly of the rishi and come out alive in one piece. In the process the rishi would be killed. Agasthya was an intelligent man like you. With him also
the rakshasas repeated the game and Vathapi entered his stomach. Maybe in those days risfiis were non-vegetarians. So, after he entered, Ilavala
who is outside asks Vathapi to come out. But Agasthya said " Vathapi Jeerno Bhava'. He digested Vathapi inside.

I think this is what has happened. A Committee appointed by the Planning Commission, under Shri Ahluwalia, itself recommends winding up of
the Planning Commission! This is like the story of Agasthya, Vathapi and Ilavala. ...(Interruptions) I will conclude in just one minute. This is what is



happening and it is not correct.

There are number of other points which I want to raise, for example issues relating to the oil sector. I will raise this point and conclude. Now,
the prices have come down to less than 70 dollars. It is fantastic in the short-term. You feel happy that the import cost has come down. But in the
medium-term and in the long-term this is dangerous for the country. You stopped all your exploration activities. There have been a lot of low yielding
fruits, which you could have availed. In fact, it is not done. 1t is a fight between the OPEC countries and US, Iran and Canada. You are fixing gas
price in a most unscientific way. The recommendations given by the expert bodies are overruled by the bureaucracy. I can understand that.

You can either adopt the Rangarajan's formula or Vijay Kelkar's formula; or if you have not agreed with any one of them, you should have
constituted another committee; and that professional committee would have given a report. So, there is a lack of clarity in fixing gas prices; no
investor will come. You are comparing yourself with Russia. In Russia, it is only regulated price; you have taken that component. They flare more
gas than India consumes. This is how many of these things have happened. These distortions will definitely distort the economy of the country.

What is Planning Commission replacement? You wanted to have a China model. China model is a government within a government — parallel
government, no democracy. I have seen that report. Since we have no time, I don't want to deal with that. But that would definitely destroy the
decentralisation process, and that is not a substitute at all.

India's economy has now lost momentum. In the first six months time, many of the decisions which people expected have not come.
Credibility has not been built. It has been totally eroded. In fact, all investments have been held up. We need to adopt to the changing times. SAARC
Summit was a subtle but clear jolt that India has its work cut out in South Asia. There is a real jolt. China always kept a low profile while growing
their strength. But we always, in the beginning itself, kept a high profile. If you are adopting China's example, China's story is totally different. You
adopted a high profile; that is how in the international field, PM has visited six or seven countries. I don't think any investment could come. Indian
basket of crude oil has fallen by 45 per cent. In fact, there is an opportunity and that opportunity, I am afraid, you are not making use of, the kind of
opportunity which is now given to this country.

You have increased excise duty on branded oil. What is the idea of branded oil? The idea is to maintain pollution free environment. Decisions
are taken in an isolated way without taking any holistic view. These are the issues, and that is why the expectations from you particularly have been
very high. I think that people are now disillusioned. Unless you wake up and focus on your job, things are going to be very bad. Performance,
achievements and the governance in six months are dismal. This is what I am constrained to say. Thank you very much.

15.00 hrs.
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DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Chairman, Sir, the Supplementary Demand for Grants warrants for additional net spending of Rs.
510 crore. The fiscal deficit set for 2014-2105 is 4.1 per cent of GDP. The country's macro economic indicators are showing positive signs and GDP
rose at its fastest in 10 quarters to 5.7 per cent. Inflation slowed to near five year low at 3.7 per cent by August, 2014. There is 5.2 per cent change
in Wholesale Price Index for food articles with the background of global oil prices melt down and the Government of India is going ahead with
disinvestment of its PSU to meet its fiscal deficit.

I would like to start with this background. In the federal structure, more importance needs to be given to the States. The financial authority of the
States should not be taken away by the Central Government. By all possible ways, the Central Government is earning revenue. The State
Governments are dependent on the Central Government for its fund. The Government of India should not compromise and should provide hundred
per cent uninterrupted assistance to certain sectors which are of utmost importance for the development of the country. The sectors are namely
agriculture, health and education.

With regard to education in Tamil Nadu, our hon. people's former Chief Minister Puratchi Thalaivi Amma is implementing various welfare
schemes in Tamil Nadu which is a role model to the entire country namely free books, bags, geometry box, uniform, bus passes, bicycle, laptops and
scholarships. This is the visionary step taken by our leader hon. people's former Chief Minister Puratchi Thalaivi Amma. It reduces the financial
burden on the part of the parents and would significantly reduce the dropout rates of school children. The Centre should make necessary provisions,
and adequate fund should be allotted to every State for implementing this visionary project.

On the subject of education, I would like to highlight the memorandum submitted to hon. Prime Minister by our leader hon. people's former
Chief Minister Puratchi Thalaivi Amma. Under the Rashtriya Madhyamik Shiksha Abhiyan, the Government of India is requested to reimburse the total
pending claims of Rs.599.62 crore for the year 2010-11 and 2011-12. Also under the Right to Education, compensation of Rs.25.13 crore needs to be
reimbursed. Under the Post Matric Scholarship for Scheduled Caste students, Rs.1,104.20 crore, including 2013-14 arrears of Rs. 451.41 crore, is yet
to be released by the central Government.

With regard to health sector, the Government of India should take firm steps to ensure the price of pharmaceutical drugs is brought under
control. Recently our hon. people's former Chief Minister Puratchi Thalaivi Amma had started Amma Marunthagam, which means, Amma Medical
shops, which provides all medicines at a very low price. The Government of India should take necessary steps to implement these kinds of welfare
schemes throughout India.

In the context of health I would like to highlight the memorandum submitted by our leader, hon. people's former Chief Minister Puratchi
Thalaivi Amma to hon. Prime Minister regarding expeditious setting up of AIIMS in Tamil Nadu, establishment of National Institute of Aging at
Chennai at a cost of Rs.142.60 crore, setting up of Indian Institute of Advance Nursing at Chennai at a cost of Rs.200 crore and a proposal for JICA
financial assistance for the National Urban Health Mission in Tamil Nadu at a cost of Rs. 1051.15 crore which is pending with Government of India.

With regard to agriculture which is the backbone of our country, India has an edge over other countries as we have vast area of land cultivable
and different climatic conditions for a variety of crops. But the Government of India should take necessary steps to unleash its full potential in regard
to agriculture. It should take necessary steps to ensure maximum utilization of cultivable land and increase productivity. The decision of the UPA
Government to shift from naphtha based urea fertilizer plant to gas based fertilizer plant had led to shut down of the fertilizer plants in Tamil Nadu
namely SPIC in Tuticorin, Madras Fertilizer Plant in Manali, Chennai.



Our hon. People's Chief Minister, Puratchi Thalaivi Amma had written many letters to the hon. Prime Minister in this regard and the Government of
India should take necessary steps to continue the subsidy to these plants and revive them.

With regard to crop insurance which is the only weather proofing mechanism available to millions of our farmers to mitigate the impact of adverse
climatic condition, the decision taken by the Government of India to withdraw NAIS (National Agriculture Insurance Scheme) and replace it with the
National Crop Insurance Programme (NCIP) from Rabi season 2013 was a rude shock to farmers. Through the Memorandum submitted by our hon.
People's former Chief Minister, Puratchi Thalaivi Amma to hon. Prime Minister, it was requested that the Government of Tamil Nadu may be
permitted to continue with implementation of NAIS during next year also on the existing pattern of sharing of premium subsidy and compensation, as
the operational modalities of the proposed new Crop Insurance Programme is yet to be developed.

I would also like to highlight that in Tamil Nadu, 305 out of 385 blocks are non DPAP blocks (Drought Prone Area Programme) and the farmers in
these blocks are receiving much lower subsidy. Hence, the Government of India is requested to restore the uniform pattern of 50 per cent subsidy to
small and marginal farmers and 35 per cent to other farmers in all blocks.

India, as regards to industrial growth, is on the much lower side. Industrial growth is a mere 0.5 per cent. It is necessary that industrial growth is
revived to boost our economy. Our dynamic leader, hon. People's former Chief Minister, Puratchi Thalaivi Amma has made Tamil Nadu into a
favourable destination with conducive atmosphere for industrial investment. The Government of India should ease its norm so as to give a boost to
its industrial investments. For example, the Government of India has proposed to create three new manufacturing zones at Vilathikulam in Tuticorin
district, Katrambakkam in Vellore district and Hosur in Krishnagiri district having Hi Tech common infrastructure facilities. As per the existing norms
for the National Investment Manufacturing Zone, a minimum area of 5,000 hectares is required for NIMZ. It is very difficult to find such large
stretches contiguously in States like Tamil Nadu. Hence, the Government of India may ensure that assistance, incentives and facilities on par with
NIMZ are offered in these areas proposed by Tamil Nadu even if they are set up as industrial clusters, and the second point that I would like to
highlight from the Memorandum is offering a special package similar to what is being offered for Himachal Pradesh and Uttarakhand by the
Government of India may be given to above districts which involves providing 100 per cent excise duty exemption for 10 years, 15 per cent subsidy
for plant and machinery, 100 per cent income tax exemption to all new units for a initial period of five years.

Sir, I shall now come to distribution of power. Power plays a vital role in the development of our country. The Government of India should ensure its
due share of power to the State from the Central grid. In this context, I would like to highlight in the Memorandum submitted by our leader to hon.
Prime Minister. The Central Government has 15 per cent unallocated power share totalling 450 MW in Kudankulam Nuclear Power Plant, Units I and
II, Neyveli Lignite Corporation Thermal Station II expansion (2x250 MW), joint venture with the Neyveli Lignite Corporation at Tuticorin (2x500 MW)
and joint venture with NTPC at Vallur (500 MW) project. Considering that the host State has to tie up necessary infrastructure like land, water, coal
for expeditious implementation of these projects, it has been requested that the Government of India to allocate this 15 per cent unallocated power
to Tamil Nadu.

In regard to transmission and infrastructure improvement in power, our beloved leader, hon. People's former Chief Minister, Puratchi Thalaivi Amma
had requested the expeditious completion of 756 KV inter-regional transmission which will add necessary transmission capacity for transfer of
surplus power to the southern region namely, Vemagiri to Angul, Narendra to Kothapur, Hyderabad to Wardha and the need to expedite the work on
the High Voltage Direct Current line with 6,000 MW transmission capacity from Chhattisgarh to Pugalur in Tamil Nadu needs to be taken up by the
Power Grid Corporation of India Limited.

In regard to incentive for solar park, the financial incentive available for development of ultra mega power plants should be extended to
distribute small and medium solar park of 1 MW to 10 MW capacities as huge parcel of barren lands are not available in States like Tamil Nadu. The
development of smaller solar parks has many advantages over ultra mega solar parks in terms of transmission capacity and effective absorption of
generated power.

In Tamil Nadu, social security pensions are provided under eight schemes by our hon. People’s former Chief Minister, Puratchi Thalaivi Amma, while
the Government of India support only three pension schemes. In May 2011, the Government of Tamil Nadu had raised the monthly pension from
Rs.500 to Rs.1,000 per month and the Government of India support is only up to Rs.200 to Rs.500 per beneficiary per month. The total financial
commitment to the State Government for a year is Rs.4,491 crore whereas the Government of India contributes only Rs.600 crore a year.

Our beloved leader, hon. People's former Chief Minister, Puratchi Thalaivi Amma had requested the hon. Prime Minister to enhance the Central
Government pension amount to Rs. 1,000 per month and to cover more categories of pensioners and remove ceiling of the number of beneficiaries
under the Central Scheme.

With regard to the Central Sales Tax rates, which were reduced to two per cent with effect from 15t June, 2008, the Government of Tamil Nadu had
been submitting its compensation claims regularly, but had not received the promised compensation in full. A sum of Rs 7098.88 crore has to be

reimbursed from the Government of India for pending compensation for a period up to 315t March, 2012.

With these few words, I conclude. Thank you.
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PROF. SAUGATA ROY (DUM DUM): Hon. Chairperson, I rise to speak on the Supplementary Grants presented by the hon. Finance Minister.

Now, this is a standard procedure of all the Finance Ministers, all through history. When the Government incurs extra expenditure as compared to



Budget, it has to come to Parliament for appropriation of the extra expenditure. But the main effort is to make up this extra expenditure by either
enforcing savings or increasing revenue collection. The Finance Minister has actually brought an extra Supplementary Demands of around Rs. 12,501
crore. But the extra outflow will be as little as Rs. 501 crore by savings and enforcing cuts in the expenditure.

Now, one has no quarrel with that. One has to notice carefully what are the heads from the main expenditure of this Rs. 12,501 crore. An amount of
Rs. 3,000 crore is going in Defence canteen expenditure; Rs. 4,187 is going for International Monetary Fund subscription; Rs. 5,000 crore will be
given for financing indigenous urea; Rs. 1,907 crore will go for the Swachh Bharat Mission, such a great favourite of the Prime Minister; and only Rs.
500 crore is going for the maintenance of the highways.

Now, if you really look at the way the Government is spending and going to spend, you will find that the Government is trying to find extra money on
political ground -- for the Prime Minister's favourite programmes. What are they? They are the Swachh Bharat Abhiyan, the Skill India Programme;
and the Ganga Rejuvenation Programme. In turn, what is the Government doing? As per the newspapers report and partly, it is correct, the
Government is slashing expenditure in the social sector. This, unfortunately, is what gives expression to the Government's economic philosophy.

What is the Government planning as far as the expenditure is concerned? While increasing money for the Swachh Bharat, Skill India, and Ganga
Rejuvenation, the Government is planning to cut expenditure on education by Rs. 11,000 crore. Expenditure on Panchayat, Rural Development and
Sanitation will be cut by 25 per cent. Expenditure on Health will be cut by Rs. 7,000 crore. This is the way, the Government is moving forward.

The Finance Minister can claim that there have been some discussions; and the detailed discussion will take place on the Mahatma Gandhi NREGA.
We have already complained in this House that plans are being made to limit the MGNREGA to 200 districts. Now the Finance Minister may say that
Rs.34,000 crore has been budgeted this year. This is slightly higher than Rs.33,000 crore which was budgeted last year. So, he will say, we have

increased the price. But one has to remember that Rs.9,000 crore is pending as wages to States in the previous year. Only in case of West Bengal,
Rs.1,000 crore is pending on the MGNREGA count. So, what is happening? In the Finance Minister's philosophy, while he is cutting on the social
sector, in a debt stressed State like West Bengal, where we have repeatedly pleaded for a moratorium on interest payment for three years, instead
of giving us more money, he is withholding money that is due to us. Our MPs will speak to you tomorrow that in every district job card holders are
coming to the Panchayat and demanding money. The money cannot be given because the money has not come from the Centre. I think this is rather
cruel that the poorest sections of the people are being deprived of their due wages. I do hope that with all his penchants for modern thinking, the
Finance Minister will spare a little thought for the poorest of the poor in the country.

Now, let me put some other questions. Veerappa Moily Ji is a very respected Member and is the Chairman of the Standing Committee on Finance.
We work under him. He has given an overview. The main question, which we discuss at the time of discussing the Budget or Supplementary Budget,
is this. What is the state of the economy? Are the green shoots showing in the economy? I will be happy for the country's sake if the economy was
really taking an upward turn. It is not. There has been a slight increase in the GDP growth in the first quarter, that is, by 5.7 per cent. Growth in the
September quarter is 5.3 per cent. But the National Council of Applied Economic Research is estimating the GDP growth for the whole fiscal as five
per cent. Now this is not a new turn for the economy. This does not speak of green shoots showing in the economy whereas the Finance Minister
has promised eight per cent growth in the short-term. We are only reaching five per cent growth in the first year of the new NDA Government. I
would request the Minister to take note of the same.

I do not know if Mr. Jaitley must be a lucky Finance Minister. During his time, crude price, which has the maximum impact on our economy, has

fallen by 40 per cent from June to now. But strangely enough, this falling crude price is not passed on to the consumer. From June 1, price of diesel
has decreased only by 8.32 per cent and the price of petrol has decreased by 13.3 per cent for consumers whereas there has been 40 per cent fall in
crude prices. Now, on the other hand, the Finance Minister changed the excise notification to increase the excise duty on fuels. He is hoping to mop
up Rs.15,000 crore of additional revenue on excise alone from petrol. He is saying, I am collecting this for meeting the Government's fiscal deficit
and also to protect against a future rise in fuel prices. But the fact is, neither is the benefit being passed on to consumer nor is there any justification
for such a large increase in the excise duties on fuel. May I again say that the fiscal deficit is very high! One of the indicators of how the economy is
being managed is the fiscal deficit. It is already 89.6 per cent of the budgeted expenditure. Mr. Jaitley in his Budget Speech had said that he would

keep fiscal deficit down to 4.1 per cent. This is 10t of December and it is already catching up. 89.6 per cent fiscal deficit is already reached.

Now, how does he hope to make that up? He has lined up a big disinvestment programme. I am basically against disinvestment. The public sector is
built with the money of the country and the brawns of the workers. Disinvestment is not a good idea. You disinvest public sector. Why? To make up
for your fiscal deficit instead of strengthening the public sector further! Next in line is Coal India Limited, our primary energy producer, They sold five
per cent shares in Steel Authority of India to mop up Rs.1700 crare. So, Mr. Jaitley's formula for reducing fiscal deficit is (i) disinvestment of public
sector; and (ii) mopping up excise revenue from the oil.

Mr. Moily has given a good overview of the economy. Let me add to that and wind up my speech slowly to say that the Reserve Bank is not listening
to the Finance Minister. He has expressed publicly that interest rate should be cut so that there is a spurt in manufacturing activity. In spite of
inflation easing to 2.82 per cent so far, interest rates have not been cut. There has been no spurt in manufacturing activity though in September
inflation came down to as low as 2.38 per cent. There, I suppose, Mr. Jaitley is helpless in the face of an economist Governor of the Reserve Bank of
India. He is a noted economist, no doubt.

The other important thing Mr. Moily has spoken at length is about the steps being taken by the Government on the winding up of the Planning
Commission. It is strange that the Government comes in and declares that it will wind up the Planning Commission. But, six months have elapsed.
They have not been able to finalise an alternative mechanism for devolving revenue to the States. Somebody is saying that henceforth the Finance
Commission will devolve revenue to the States what used to be done by the Planning Commission earlier. This is not a healthy sign. The Planning
Commission should have been amended and not ended as the Finance Minister or the Prime Minister is planning. In this situation, I think that the
promises that lay behind the spectacular victory of the NDA in the elections, which were no doubt fuelled by large scale expenditure on the election
campaign, are not being fulfilled.

I will not call the record dismal, I will call the record disappointing. This was supposed to be a Government of hope. Achche din aane wale hain



hopes are already dwindling. I tell you, Sir, from my experience, the more the situation goes difficult, in spite of Mr. Jaitley, the Finance Minister, the
party will go for larger communal agenda — make the Gita the national book; convert Muslims to Hindus in Agra; break down churches in Delhi — so
that the attention of the people is diverted from the basic point that the poor are being deprived. The approach of the Government is also borne out
by the fact that they have put up Shri Nishank to speak for them. Mr. Nishank says that astrology is more powerful than nuclear bombs, and India
exploded nuclear bomb by Kanad in the ancient ages. With people having such antediluvian idea, how can you develop the economy in a developed
and fast developing world, which is a global village? So, this is what I have briefly spoken.

Lastly, like yesterday, may I request Mr. Jaitley that while all our problems should be solved and we would not have to bother about all these fiscal
deficits, etc. if only the black money can be brought from abroad. We shall get Rs. 15 lakh in our accounts, and the economy will flourish. I hope that
the Finance Minister will enlighten us on this. Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): I do not know whether I am fortunate or unfortunate always to speak after Prof. Saugata Roy, but that
is how we are placed in this House. ...(Interruptions)

SHRI ARUN JAITLEY : I am glad that Professor's economics is as good as Mr. Nishank's science.

SHRI BHARTRUHARI MAHTAB : Yes. Historically, an all powerful Centre was designed by the architects of the Constitution to protect the country
from secession and balkanization. When we are discussing about Budget in general, though it is a Supplementary Budget, we have to delve back a
little bit as to how the distribution of finance was done by the makers of our Constitution.

After Independence, most political analysts felt that India would break into smaller parts as there was no binding force. So, it was decided to keep
economic power with the Centre and allow the States to be recipients of funds from the Centre. It remained that way for the first 30 years with
Congress as the key Party in power at the Centre and the States. In the 1970s, Centralisation of power became even more acute as Central
Government started dismissing elected Government, and by 1990, the Centralisation of power was complete.

Over the last 10-15 years, I would say that two changes have occurred. On the political front, regional Parties have emerged in the political spectrum
fundamentally transforming electorate's mindset and turning their States into major power centres. On the economic front, incremental reforms
require States to play a much bigger role. There is no doubt that States are now becoming the nerve centres of reform process. A few decisions
taken by the present Government here, while still preliminary, I would say have the potential to kick-start the process of State-led growth. Scrapping
of the Planning Commission, in principle, would allow the States to determine their own spending priorities and apply discretionary use of transfer
from the Centre.

Another decision to reduce the number of Centrally-Sponsored Schemes also allows States some flexibility in their spending on other schemes. We
have reached a point where we need to return economic power to the States to become truly federal in character. The expansion of middle-class can
be viewed by the State as an incentive to attract more investment and promote growth. The Centre will prosper only if the States does and vice-
versa. But enhanced fiscal autonomy must be the first step in this direction. India can only take the reform process forward if States and Centre
enjoy mutual trust. The Central leadership must recognise the farsightedness of ceding fiscal autonomy and the State leadership must seize the
opportunity.

Strengthened federalism requires sustained, committed efforts from all stakeholders. In a nation with mind-boggling levels of economic diversity, the
relationship between the States and the Centre and an atmosphere of mutual trust and cooperation is of paramount importance in economic growth.
That is why it was mentioned in the Ninth Five-Year Plan that we need to have cooperative federalism. That is the slogan and that is the motto
which line was also mentioned in the hon. President's Address. While discussing the Budget last time, I had also mentioned that this should be the
base or the foundation on which we should proceed further.

In a few short weeks, India's fiscal state has undergone a dramatic change. When the Government's first Budget was presented in July, there was
great scepticism about its ability to meet the fiscal deficit target of 4.1 per cent of Gross Domestic Product. Now, there is virtual unanimity that it
will be more than met. Global rating agencies have raised India's outlook from 'negative' to 'stable’. The primary reason is the drastic fall in global
crude oil prices. The cost of crude oil was somewhere around US $ 108 a barrel. When the Budget was presented, the benchmark Brent Crude Qil
has fallen to around US $ 68 a barrel. This has effectively terminated the subsidy on diesel and has significantly reduced the subsidies on gas,
kerosene and fertilisers. Assuming that it endures, the development will prove to be a huge windfall for public finances.

The present Oil Minister has been lucky not only for the Government, but also for all of us. However, it is important that the Government should not
allow complacency to lower its guard against fiscal stress. There were a number of potential threats looming over which could erode much of the
benefits of reduced subsidy bills — namely, first is the recommendations of the Seventh Pay Commission which will be implemented in 2016; and
second is the Report of the Fourteenth Finance Commission which will be submitted by January 2015. These recommendations will have to be
immediately built into the Budget of 2015-16. And third, public sector banks are reeling under an unusual asset quality burden due subsequently to
their large exposure to stalled or unviable infrastructure projects. There is a large need to address infrastructure problems here. But if banks have to
keep lending to businesses and individuals, they will need regular infusion of capital which realistically only the Government can provide. Fiscal
consequences of the drop in oil prices are significant and positive, no doubt, but it would be unwise to give in to the temptation to see it as a
justification to go slow on other fiscal initiatives because we all know the road to fiscal health is paved with complacency.

I will now deal with the third point. The problem is relating to jobless growth which has attracted a lot of attention, but no one talks about the
prablem of growth-less jobs, that is, creating jobs that do not sustain themselves or lead to growth. It is time we recognize the practical
impossibility of having growth-less jobs on a sustained basis. Look at Mahatma Gandhi National Rural Employment Guarantee Act providing 100 days
of assured wage component in a financial year to a rural household to do unskilled manual work.



The law stipulates a ratio of wage to material cost of no less than 60:40. With such a ratio, you cannot build a durable road or a concrete
school building. It is a recipe for ensuring that the village roads and village bundhs built get washed away in the next moment which is a good
example of promoting growthless jobs.

I would like to draw the attention of this House regarding Public Sector Enterprises especially speaking after Prof. Roy. In the 1950s, in the heydays
of planning and setting up of Public Sector Enterprises, scientist and statistician Prasanta Chandra Mahalanobis believed by about 1970 with
increasing surpluses of PSEs, no additional taxes be needed. That was his pronouncement. By 1970, even though severe protectionist policies with
heavy import restrictions and strict limitations on private sector operation of over three decades, most PSEs have failed to display the dynamism for
self-sustained growth. Take the 32 Central Public Sector Enterprises under the Department of Heavy Industries during March, 2012. The report is
there. With a gross block of Rs. 16,639 crore employing 88,894 people, they generated a net profit of Rs. 5,611 crore. It is not bad at first sight. But
on a closer look, the accumulated loss of 23 PSEs was to the tune of Rs. 23,976 crore. Only nine have accumulated profit. Seventeen out of thirty
two PSEs have made negative growth. These seventeen PSEs are promoting growthless jobs. Therefore, of the many items on the reform agenda
that need to be addressed for making the next decade vastly transformational, a good starting point is moving away from promoting growthless jobs.
The larger lesson is that it is hard to move ahead even when you are pulled in different directions. One tries to do the right thing while the other is
off. I guess nobody consciously wanted to square up the Indian economy. Perhaps they thought that high growth was now pre-ordained. Then, there
was the greed and the fondness of adding zeros of others to gain the public spotlight. Much work needs to be done. The foundation exists to build
upon. For many years, slow growth has caused an accumulation of problems in profitability and balance sheets of companies and banks. The ground
conditions of employment and opportunities are not positive. So, when this Government gears up to its first full-fledged budget, it is time to lay out a
bolder narrative to a medium term. What will follow in the next few years will be predicted by how 2015-16 turns out? So, when it is stated that RBI
is still convinced that the Government finances are strong enough for monetary easing despite a series of corrective fiscal measures, one should be
convinced. The Reserve Bank of India is resisting pressure to cut rates. One should endorse this position and must commend the Governor for
sticking to his stance. No doubt, inflation has eased but risks are still looming around. To build up great expectation, of course, is a good strategy in
the run up to an election but you have to live up to that. So far, little has been done. Policy in power sector remains a mess. India needs to open up
mines and greater stress be given for value addition. We need to replace this rickety indirect tax system with GST. It is hanging for the last ten
years. Not much progress has been done in Direct Tax Code either. If is this harder, still hard is the task in monitoring funds. This has come to the
notice of the Government earlier that taxes are collected in advance and interest also is paid on the tax that is paid in advance. But that interest that
is being paid to the income-tax payee, does not get appropriated or sanctioned by the Parliament. Repeatedly this money is being given from the
State Exchequer. But it is not appropriated or sanctioned by the Parliament. Here there is a problem. This needs to be corrected. I think the Finance
Minister will go into that.

Out of the total expenditure of some 14 per cent of GDP, two per cent of GDP goes on subsidies. Fertilizer and food subsidy eats up Rs.200,000 crore
of the Centre. The challenge is to use money in storage of various kinds of rural and other commodities, freight and export infrastructure. As Africa
and other parts of developing world are prospering, the demand for food would rise and Indian farmers must be empowered to take advantage of
this opportunity.

I would also mention here issues relating to my State. There are three issues to which I would like to draw the attention of the Finance Minister. We
have been moving away from CST for a period of four years with an annual reduction rate of one per cent for implementation of Goods and Service
Tax. It was decided by the Union Government to compensate the State Governments towards CST loss till implementation of GST. Accordingly, the

CST was reduced from four per cent to three per cent from 15t April, 2007 and from three per cent to two per cent from 15t June, 2008. Due to
uncertainty in implementation of GST during the previous regime, every year we are against the loss assessment of Rs.664.39 crore and the for
implementation of Goods and Service Tax, compensation is not being paid. Now the annual loss is around Rs.1300 crore.

HON. CHAIRPERSON : You have to cut short now.

SHRI BHARTRUHARI MAHTAB : I will cut short, Sir. Our Chief Minister had met the Finance Minister and had also raised this issue. I think, the
Government would look into this.

Another issue relates to opening of rural branch of banks in rural areas. Here, I would only focus on the Left Wing Extremist affected areas. There
are around 4,597 gram panchayats in Odisha which do not have any brick and mortar branch. The Odisha Government has come out with a provision.
We have panchayat Sabha Kendras where we will be providing the house to open branches free of cost without any charges. This is the decision that
has been taken at the State Level Bankers' Committee meeting. The QOdisha Government would be providing this and within five years, by 2019, our
effort would be that all these panchayats should have at least one local branch.

Relating to Pradhan Mantri Jan Dhan Yojana, there are people who are, one can say in favour of it and one can say against. But our concern
here is that those Left Wing Extremists areas have been left out of this PMIDY. I would request that attempts also should be made and banks should
also be told that they should go into those areas. We cannot leave away those under-developed areas and those people who have been far far away
from development. Jan Dhan Yojana will be a better source to reach every household, every people because a lot of development work is going on in
QOdisha.

I would conclude by saying that here is a time when the Government is now preparing for the next full-fledged Budget. We have to look at it in
that perspective. Changes are taking place. But greater change can come when you take hard decisions for the country.
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SHRI B. VINOD KUMAR (KARIMNAGAR): The hon. Finance Minister in his introductory note has stated that the proposals in the Supplementary
Demands for Grants will not result in any significant variation in total estimated expenditure, because the net cash outgo is only Rs 500.71 crore.
This is the first batch of Supplementary Demands for Grants for the year 2014-15 which includes 54 grants. As the net cash outgo is only minimal, I
am not going into the details clause by clause. But at the outset, I would like to tell that neither me nor my party Telangana Rashtra Samiti and its
leader, the hon. Chief Minister of Telengana State Shri K. Chandrashekar Rao would like to make any negative comment on the performance of this
Government within a short period of six months.

16.03 hrs (Shri Hukum Singh in the Chair)

Let us see by the next year after the 2015 batch and then the performance can be assessed. However, before this winter session commenced,
there were a series of comments by a few economists and social scientists in the national media, particularly in the English newspapers. They have
apprehended that to meet the fiscal deficit target for this year, the Central Government is brutally slashing social sector allocations. But it is keeping
expenditure cuts for the physical infrastructure sectors at a minimum. They also stated that the re-aligning of plan outlays across sectors by the
Finance Ministry is in line with the Government's priorities. Shri Narendra Modi's Government views infrastructure spending as growth enhancing and
as an essential element of its plans for reviving the economy.

Presently, the Finance Ministry, in the process of revising the Budget Estimates for 2014-15, across the Heads of Expenditures and Ministries, the
expenditure on education is proposed to be cut by Rs.11,000 crore. The Departments of Panchayati Raj, Rural Development and Sanitation are



facing average cuts of 25 per cent. The RE for the health sector expenditure is proposed to be Rs. 7,000 crore lower than what was originally
envisaged in the Budget which we had already passed. The arbitrary cuts in the budget allocations amount to attack on democracy. Any budget cuts
cannot be made without following any democratic process or without any discussion in this august House.

In the given circumstances, in the list of Supplementary Demands for Grants, we have the Ministries of Drinking Water and Sanitation, Defence,
Heavy Industries, Industrial Policy and Promotion, Power, etc. ...(Interruptions) As we are going to pass these Demands and Appropriation Bills, I
would like to make a comment that the new State of Telangana has taken up 2-3 ambitious projects like water grids. We are going to connect all the
10,000 villages in the Telangana State and each household will get a drinking water pipeline. May I know whether this Appropriation Bill will increase
allocation for the Ministry of Drinking Water and Sanitation? I request the hon. Minister to allocate more funds to the State of Telangana.

With regard to the rural water tanks, I would say this. You are well aware; you are the Chairman of the Water Resources Committee, where I am
also a member. We are going ahead with an ambitious programme of 'repair, restore and renovate water bodies in the rural areas'. My State of
Telangana has already taken up this programme by repairing about 44,000 water bodies.

In the Revised Estimates also, we are allocating more funds; I also request the Finance Minister to be gracious enough to allocate some more funds.
The ultimate issue on which we have to concentrate is health sector. Recently, I am very happy that the Department of Chemicals and Fertilizers
announced an ambitious programme of Janoushadhi Pharmacies. So, the Government should allocate some funds for opening up of such pharmacies
across the country so that the poor can purchase generic drugs in those pharmacies.

I would like to conclude by saying that the hon. Finance Minister should clarify the apprehensions of the social scientists and economists in this
country with regard to slashing of funds for social sector. Thank you.

HON. CHAIRPERSON : Before I call the next speaker, I would request all the participants to conclude their speeches within five minutes as there are
a large number of speakers.
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SHRI P. KARUNAKARAN (KASARGOD): Sir, we have already been allotted ten minutes. How could you restrict the time for the Party Leader?

HON. CHAIRPERSON: There is no time fixed for any Party Leader. You should cooperate.

SHRI P. KARUNAKARAN : Sir, the Supplementary Demands for Grants placed before this House by our Finance Minister includes 54 Ministries and
Departments and the gross additional expenditure comes to about Rs.12.52,948.

Though it is early to judge the performance of the Government, as stated by my other colleagues, if we go to some parameters of the economic
growth we can say that it is not inspiring or positive. The CS ratio indicates the negative trend. The gap between the export and import is 21 per
cent. The production side, especially the energy and industry, has not shown any positive growth. Production is not good in the mining service sector
and other sectors also. The indirect tax collection has gone down and the deficit comes to about 89.06 per cent.

In reply to the budget, given in the last Session, the Finance Minister said that he could keep the fiscal deficit as well as the revenue deficit on par
with 4.3 and 3.2 respectively. I would like to know whether the Finance Minister has been able to keep his promise now.

It has been pointed out in the C&AG Report placed in this House that the growth rate has gone down. The prices are going up without any control,
maybe it is due to the price of the petroleum products. There is a negative growth in the industrial sector also. This was said in an answer given by
the Finance Minister in the House itself. In the prevailing situation how it is possible to control the fiscal deficit as also the revenue deficit, the
Finance Minister has to explain.

I would like to say that the Government would like to touch the very basic structure of the economy. The Government has decided to dismantle the
Planning Commission. The Planning Commission has come into existence after an extensive and intensive discussion in this country. It was not
discussed in this Parliament but it has come in a public speech by the Prime Minister that there is no need of the Planning Commission. What is the
feed back of the Finance Ministry with regard to giving shapes to the projects and what steps is it going to take in this regard? Will it come under the
purview of the Finance Ministry? The Planning Commission has a role with regard to resource mobilization and allocation to the weaker sections. All
these things are done by the Planning Commission. The touchstone of the Planning Commission is the Five Year Plan and one year plan. It is said
that there is no need of that. In that case when we speak about the Budget, either the full Budget or the Supplementary Budget, the Government is
really going to shake the structure. If the structure is shaken, there is no doubt that the building constructed on that would also be destabilized. It
means that it is a red signal, a negative signal that we are going to face in this country.

Sir, the 14™h Lok Sabha passed a significant Act as far as NREGA is concerned. The main aim of this Act was asset creation as well as
employment creation. In this regard also, our Prime Minister had made an announcement in a public speech. Now there are only 2500 blocks which
are confined to NREGA. Earlier it was giving employment to lakhs and lakhs of people. Not only that, the labour content has also been changed.
Earlier it was 60:40 and now it is 51:49. It means that the opportunity for the workers is reduced. The material cost would also be met through this
but that goes to the traders. It means that the essence of the Act, as stated by other respected Members, is ignored. I think around Rs.3500 crore
are pending to be paid as wages. This Parliament had made such a significant Act. It is not a Scheme but it is an Act. The changes which have been
done by the Government in this Act, have to be reviewed.

There are a number of centrally-sponsored schemes. I agree that it gives some assistance to States with regard to infrastructure development
whether it is SSA or PMGSY or NRHM. But at the same time, you see that the share of the States and the Centre is also going to be minimised in



favour of the Centre. It means that the State has to take more responsibility as far as assets are concerned.

Not only that, when these schemes are being implemented, the Government is taking uniform norms for all the States with regard to
education, health and also other social sectors. As you know, in Kerala, we have cent per cent education. We have better planning, housing and
health systems. But we are not getting funds as per the prescribed norms. Therefore, there should not be uniformity but flexibility should be there in
this regard.

Sir, now-a-days, almost all the Governments are reducing the expenditure on the social sector. It is true in the case of western nations. When
they were facing very serious financial crises, they cut short the expenditure on social sector. Today, the same situation is prevailing in our country.
The proposal for the development of social sector in the year 2013-14 was 10.8 per cent but it is reduced to 4.42 per cent. The allocation for the
women and child development is cut short to 9.8 per cent. The SSA fund for the disabled children is also reduced. It affects almost all the States.
The fund allotted for the PMGSY is only Rs.1000 crore. It is meant for 600 districts which means Rs.1.66 crore only per district. How is it possible to
meet the demand? The Scheme of the Price Stabilisation Fund is to assist the farmers. But the allotted fund is only Rs.500 crore. This is not
sufficient even for a single crop. The subsidy for the dairy development is also reduced.

HON. CHAIRPERSON : Karunakaraniji, please conclude now.

SHRI P. KARUNAKARAN: Sir, I would like to touch upon two more issues concerning my State. We are not joking. We are giving information, placing
it before the Government.

HON. CHAIRPERSON: It applies to every Member. You have to cooperate with the Chair.

SHRI P KARUNAKARAN : Sir, our Finance Minister is well aware of the fact that there is a very strong cooperative movement in the State of Kerala.
The cooperative movement in Kerala is not merely for commercial or financial purpose. It undertakes a large number of social activities. But the
Finance Bill which was passed in this House in 2005 had created a number of difficulties in their day-to-day functioning. We met the Finance Minister
in this connection. I again request that there should be some changes made in that. The Income Tax Officers are rushing to the cooperative
societies. The nationalized banks can deposit Rs.10 lakh anywhere. They do not have any power of their inspection as also there is no inspection of
private banks. But as far as cooperative banks are concerned, if they deposit even Rs.5 lakh, they have to give all the details. It means that they are
in favour of the private banks. I would like to request the Government to change the rules in this regard.

There is no doubt about the fact that we can control the fiscal deficit and revenue deficit. There is no worry about it. But what about the black
money that we have been talking about? At the time of the elections this Government had promised that within 100 days they will bring back black
money. That has not been done. What about the corruption charges? In every Budget, in the Budget papers there is a column called 'tax foregone'
and the amount in the 'tax foregone' column exceeds the total fiscal deficit. If the Government takes action in this matter, then we do not have to
worry much about black money. There is no need for a magic stick in the hands of the hon. Finance Minister. If there is a will there is a way.

When this Government took over they said that FDI was waiting at the doors of our nation, but it is not coming because they are asking for more
concessions. The Government is giving concessions. It has made amendments in the labour laws and you are also going to amend the Insurance Bill
which is being opposed by crores of people in this country It is at the cost of these people, at the cost of the workers and employees that you are
doing all these things, but you are not touching the cooperatives and focussing on other issues. Thank you.

*m10

3i. Refie Adian (azas sz ad) @ 2oy oft, o aul & v sccfidicd Fows St gu R sd) Sft @) aué 3o a1 3cane anar ) a=iifes aofi-well Yan cerm 2 5 saor
@St Agal 3l Rib uia 2 ©As Fud 6 Aceliicd Baws & R am Sloll @Y serel aver doon usar & aw Us Arcd E w2 o adlel A Adl AR o gy esfifrgrme
2 uass 31 arfl &) anu areel &bt Avcildiedt B X ) as uia-uia e wAs W B adt ) sl acr uia 20 @ds I B el &) 12 s ods Il ad A aan
3 dliz |G ARG &R ®AS FWR X1 ol Gl 28 &, 3206 off 3 SHIP ol cPrEI 52 gl wAs FWE 3 A diel o wds FE B w2, ssveey & fre & s ods Wl
&) DI o Sl SE-SNE 3x &, 3T O IR U2 AT AE! S 6! &) $ADI IRl @@l gan? v &b @G U el @t dlol SxTol @l Yrical fopen; geniy 19 oft ws 28 & fp
UStet B g 52 Yok A ofidl o1t 38 &) Uiel cremier 9-10 yferera @t gan 8, Storel 12 yferera wa gan 3 dal didl oo #dlol e dan & v ¢idt Jorcar &1 3w a2 Bl wl
&t S oft 31 getrd 8) el dior awrer 3 Aol il oft i ot sreus fbw, Iordl &2 A S ol @1 Rwer- grre! a8 agens) Adlel 3 wav-am arz smen Gofol ¢l Aot =
et & @5 amer WSk & 8W1 ag 218, 3Gl eI &5 SFl 43 918, 3ISI A6l &b 46 318 312 33 U2 3okh! aaf 31 2idr ey s R Jid] St of aen warer feen & o ar
aidtor 3t e oft...(aener) 320 &1 @R @53 A & 5 AEE @A ol I wun anuehl Isrefler agsht 21 srlt ) s Ry wg 2 5 an adar 3t adend srm & o1, amu Rsaft
oft <fis1 & 1 301 ety Everywhere, either there is stability or prices are coming down. The confidence level is going up. Corruption level is going down
and confidence level is going up

Jromufer sA8lGe, v 3R Sfisid uz o a1 & dY g2l aile s fq st @i oSl off-oft o 2a1 &) et @i SiShd Suz o &1 &, sare Bl w1 siid offa-offar sm 2ar 3
areft aiclt oft wai A SRS, 2erst 3 o1l sty S et aim o & afiz arcd fGoll b @iy 3 A cller ol dw g wed A b Rl apas 3 &, Rib swocens 3 &, vl #idh 2usa
offororz 3 orI A fEg2arel I sferert ¥ vw orn sfereRt X! wI W &2 Yol Jidl, oivog, At St of fiven &) 1983 & uwra useft a2 offorer 3 faxpe ¥ 3 uféaas
afifear Aot iz Sl AKTIARVT ool IS, GGG, IR, ScIY, Dlely?, ollPM?, SGIMIG, Golcile i S &1, Sl arIaRul g0l W3t 3 S e, Sl sneefern 3 uol3n2ams
o1 318 3 Szar e, adt arcazun offerere 5t 331 3 3 ANt-adt A5 Hu i B & a1 emy aen A 3 ot sl &7 . (wwamer)

ol usal 4t war b goroon oftidt ofta om zer 3... (o)
HON. CHAIRPERSON : You need not bother about their GDP. You bother only about your GDP.

3i. Refte wdiam @ amufer S, & smet waen argen, amu S fifdm s awn Rafer 3) v i fee g1 aardst @ wese i after ata aards 3 gam s amra A A2 arbt
1a disii ¥ grs3er offe an o8| ¢ cdiert 3 A wiz adicet sadt Aa ag o, Why I am talking about two wheelers and four wheelers is because it is a capital
investment. 3ors Jer 3 fper gz A agiadt g &) amu 3xK o v b ag v SfiEhd wia udlee, v: wrdec & ern iz WS frarer & R aner arenr e 2015 @1 asic
ot gt faer aicft Gor @391 aa ©: yfererer Sfididt @ ea w2 g &St aiiz ora i, 2016 3 wsic aRen A el aeE oft of ano uioe Sfidid e Wit ar 3fie My IF A



gferer cres2 3 &, 2016 & aeie # a0 ano yferera sfididt &6 s ard w2 gd 89y

HABIGEI, 31 DI e2lol Ueh aioel ard bl 3i? ampitia aen araar g But I would like to make one request to the hon. Finance Minister. dgiférm gisac & o ofia
3m 28 &) 9 v yema on argen We must create a Petrol Price Stabilisation Fund. 2006-2007 3 st ymrz @1 g3 e, a8 Feficnssigel bs @l 3 3mel RE 3w
@3, Sl A Siolerl 2sTell 3M8I e1eb? A 38 &) # fw i} off @1 3l Jge ©1 wet $3rb! 3y anita wen argen b el ast aifer am %t 8

warGe, i wisolod sl @i @1 Renefl g & Rrarn sen en e §@ @en & a1 3o @1 edle o wlar 8 &, 1 sttt 3 wad € Haves and have-nots Zea amsft
forrs urat &, ag dt @1 erdie 3 aiar am s daot I et 3 e da @1 W frerd ura dar aifties &, 3o g Afdea Afdensst avven i gerdee we

3m Sl oldg Hldl Bl AR w6t s 2@ &, il 8a sifc 8, oit 33 yferor 3 serer ol &, Bedlol Bigel 3 wafl do e off ordl en, 301 33 yferor cilell & siepde daa 3 et
3% & @ 33 yftrera il fEgamel & wisoliorme Sacigiol Wiiel 3 Sacfs &l 3& &) cftbel # for sid} Sff @1 temer s21 i #ft smepftfa @on ardan b gt i dfiber swRTaa? &,
12 ag [bf3ene sweeaaz & a1 vasneE! sweeaaz &, 5il Joidhl Asaciish &, st Jeicbl 3 &, as Bib e g am fififes & sl g ot 33 yfdoa e & o odla 8,
i 2, fepatral 2, arsIgy &, Jor! Wskol b e &3l dpl & 31w @) off AMde avon usen ag G Jeidh yiar B ®an &) 3375 o Sol-eel sl d6d2 &) uab 3l
ardlet getalt &t @ltoton Sit 1971 3 are oft, sr st 6t st g @20t w1 @ 2014-15 3 yraw & a1 &

ATetotler 2ramafer Sft, s Areemr 3 R ol Sft @1 carer e Sl A 6t sl smpfta e argen & e @ & sl FgReEE St of o e uedl v fig sorm &
Jaglol 3ol smer 3 asar Ry &y uia e 3 So1 w1 ot vordhe e, &y dretoflzr widfn A5 yaET aept of vordle A aiy i wer, d T8 wean & Ky s w2 aswefifer o as¥, sodiar
g wal oy as verdle Jor ¥ o fer efell B arar srm Rord das A sraolz wad & 75 21 Riuer uz eener doi s &) @ 3, &) 20t an uia 2 eltor sadl scrofl emdi-asAst
ot Ao sifdrensst avz B A o 3 e dicft off @ 535 Hu2 aiften o Jor aifde,

& vas aits Rz @B ais eenor Jonr argen s sardl o Afdear &, SN anu aere 3 Mfderssr @3 Jad @, sor dlerd i don o 8, dish w3 smen &, Y worosrdver @ dan
anft crp @1 fordore ot ordf firen 3, 32 yfer emer Jomr anfde,

aict 3 3 v & et ws w2 AxE wFN R v a2 st e 3fdRie wa 8 261 3, vwdlang o uell wa & w6 3, vwarad B Aeede A Adaxa 28000 wfa w2 gwn
&) a1 aie 31 seron & avgon b AN} Tz oY S ofifer @orrd & 5 it 3a aifcar &, sorad) oft & Hu2 emon &) amu 3AW HuT cagA Wifeyer ¥ w02 el H Sl e ot wr gram gan
&, ag ot e wier &ftn 8, asi aw & Sied] A sied! ugd, a@ yrefor &) gevang

*mil

off Mo, Ris sgs1 (Asaw) : wdlca, nuat #3X Faris vl sfict w2 a6t Rare @es wal wi s & 8, 3ad o 3 snuwt dodare wa §) o ot aftedid Baige w
arall et 8, 21got 3 2w 61 anffes ofiferll iy wwrtar o) v s A s 3 Pey aon sy d FwsEn § v AdS A ag ARMMBe Jon @y W@ Wer & a1, A A6 Bl
5 SI3 fsdle Sft s 32 & s awewz & srn, Sloll & ant siecarsh A6l anst g9 Fze @) AE wEal X1 ol gu & B s wal Wa gf 3l wal wA §E) aE wael
Stegarstt 2ef PR arsersr wsal w1 az Beren 3 anfdos oiftrl 6 onal o Jxrer w1 sk feren 3 @y anfdfes ofiffrel ¥ aneewr 3 B5a ass & der do o 33 37 amer
arel Fare 3 a5 e ¥ wa sor Al A smor ard 37 sevelifis Rl uv e ot o ary &t 8 3 wersrn & aga it art 3ediar aeddl ¥ anenz @ & T, A w7 ordf B oo
wal [t Sl suz o a1 &, 3 3ot e Uz o Fa1 e, VAT TP 261 e A5 Agor Bt v anel Wi G 9rIG uscl Gwr @ den| aPR card as & [ as o adies gjend
afte ez ¥ dter 3t amen, sont Sfidhdt afier v 5.7 yfererer 3 @ @2 5.3 yftrort 35 o 3, us Aot &t arr & o wa awll gan? A3 & ewn @oft, s asen smwn en 5.7
gferore ol Iz of wal en s S sary A & ae or) IR Akl & ag as vwad A 3wl aard? 3 @ azl gan? aa oft &el war en 5 sell segarsht 3 v @d s
ug ae s, weiifes, Sl g3t ugen qards en, 33 and o Mwell 2w & &) ag weon safem sidt & 5 Sft.hdl. after v 6 qgeren 6 selt mifde, Bt s Hu-Huz
fandie 2ieten Sft we 23 & @b oftEhdl, oz on 2@ ) godte. ewr B 10 adl 3 sier ot e e 7.9 yfrer 2@ &) sm smuot Sid & gama & 3, as 5.7 yRrem A
aean? 5.3 yfrert & o &) ag o=l ol &, v selifere oredt &, amiifts &2 was yfver oft. .t after @t aicrera e &, A1 AT o1 Sifed, ord) AuER B R Bra T al
53 30 eiar 3ime &, Aaisli A e Asens B A @, 3P frs $en ey 3 ad awar smeen 6 3P gaft Juar w2 saferedt st @ o g dhe, B o 3, @ity s
afierer 7.9 ygferore ft, e dl.e. & yooma 3 a1 ad aodlae WG 3oofta cra @ Aswne s 91 & eilearell @l Breld) st sam M den aifdy; smuel el e b am
ISP B AW wGRE], A on =il gu? bae sield. s B am s 8, o vore 3l 1.77 yfiom 3 aso: 2.7 yfaor & orn 2 oftt & w2 ale e, St foa
are 5 yferert eft, aa geass 3.2 yfrore 8 orlt 3 & 21 uz st anSen; 531 J91 a1 oA a6l arel e 3 B s u var 37

doptirerafyor &t ofter >e 0.1 yferert &t orft &) Fwen, Bt e amu wad & oy Fwen Ster & gromact 3 3Rfdme & 21 8, Rosaa St 6t 39y B @ 281 3 dite 3mwr At w3,
33 W B Yurenidf} Fewiser Rig Sft &t 397 @i oft peen, Y amu cier wad &, amuds yaest waa &) &4 ot s AW §, Afver g9 odt wEdl, ariifs e FwEn 62.2 Fuw
yfer Sfer udar & amer Fuw ot 62 @ ffa fipen 3, ot ancevfler R #idl oft 6t 391 3) @ oft we T E Rp aner FwEn Jorb 39 w2 ugan 3, FER & odl s & ot a
A & [y 3ot arel et 3, il dl Serchl 391 @l Fue 6 B &, wel Aslone s oft B, w2l #iidt sit Gt 391 aw FuRn uFden) ARR 6 52 A6 HI a3 Rrar ordl aI
&) 3 w1 ordl @don| IPR WG IArCT Worell &) JareT gorell & i wuen 3ffame & &1 8, wic vwrdc 3fblic ag a1 &, Wi @1 arn ygota 2ar &7 vaetidar d aoae 53.6
yferore, it gaifes vaznidiaz em, 33 amual so1 6 #dloll 3 xrd @ror wr @ fsen &

gardt 3y, Sref e o 3fbfe 6t ara 3, 98.5 yferer Yoey 3fibfire sfe aasdtast 90 yferera fseeper 3fbfire sor 6 widioll 3 war &1 orn et s flseaser 3fbf3re bt ar oft
e anfée ordf g4 it war orn iy fbewer bR war & 2a1 8, fhrwe 3l o ordl & 2a1 8 s wdt wrur & s az-are e sadt sft & e and &) akasta o wa
@6l B @l 3 IoIb TGl KT &) ST IBR B Ag [ea smerwrt St gl fae sid Sft w1 o wemer smen b ver. st & afeeret @ st asar e STeem) ww w=Ien smRw
fop ARefter 6t aafear=l, it ot dheer. I o Ifter e swen 8, 6 some @S Fuw O St Al aifta 3 skt wifer @ Sit wfeerst &t ot &, 331 gt aes A e @ B
R 28 ROR a6 261 &) 3 ard @ oft aARwE worn uZen [ wicft Sft o, Rrerdl gigerar & gar 2ra yoizra & afiz 21 2Atomee & [ [ aid) it s 2 21gar 3 uga &,
Joglol sfosen swlolifdre wromaca 3 ferster uz, v df fdog B Huz RAE odl 3, sodiol sfosa swleiifdra wroracia 3 ferstor uz war & sicg & Afeardior w2 sl g u
ferer Smesn vaerigtar Aauic awfterer 3 Jorht #Hifsar gs, 3T «iar 3oalar e afiz @ar fp 1 assure the India Incorporated. sicera wdie SEIT @ Mg voisT
& 22 & fop aiftardtar o @Y So1 & ardla B fere ot Afeurstar &, 368 @ W, v B fom ot Ffeerdtar &, 368 war ®PY fbaar B fem ot aftrdtsr & 3ad i & ar
yaiferos comt o@l 8) widenssr Aferst, st eurdt widenser Afeust ofSomre amse-a ufa gom @ws @ anust widerser: st B o wfen &) SNt Sldwies widensar 6t
afeardt 3, Brui s e ofla 30 gome wdts $ud @1 xmaf amen on, dodt & ara 2, vasidt 6 a2, ag geass s e 24 gor TAS FUA xwd Aa aren &) Lot 6
ragertl e @) uel f¥er &t R gy Jor df aa 2@ 3 i B widamssr At St fod af gy asic @1 6.7 yftiem ¢, ag acasz s ad ¥ asre 3 vaadstas
a1 Aact 6.1 gferera awr & orf 2| @1z 391 B fener B e e A5 &) amet gf¥emon 3, Iorere 3, doma i gferst f¥en @ dearsr a1 @ @3 3§ Rewer arder A
o gf¥en Aot on 32 &) alemon ot &Y e cor aferf¥es ifYar &6t arier B @t was erxa cor af¥emvn B @ amm FerRenor o 2,85 e cor aferf¥es f¥er & aior Ht A was
eIraT cot Yy Asrzens B ard 3 af Aoreerol B ant wxmet B fere oft arsrge & awilifts gare wié Atie Ferenar A ordl &, Ay Aie anzdl seren widf 3 & o R aidft



o1 @l - @ orél fepael Sifés w1 @1 yeier @, usd! & Rl el 6t ave a=ll ol w13 Sor a1 yeier e, gf¥en i fprer @Y e smavadar 87 @ wE A & fsaer
@ A7

#alGe, va.uaLdl. &t ar off well uSell sEl aw varwar . &1 am 8, weffaseas affer Ye Sit 531 aard @ ufa yferem 3 aew? 3.2 yfeer 381, S3@1 JAad asT DRI Y S9T
31 fepatrer 1 warell & a1 of Breton &) #{ getoln ol arsl &) o vel.SLu. & 3o o dl v ad 1999 3 dwz 2005 awm yfer ad 17 3@ @St o1 gl aslel @l o g3l
o wrelt dia gferer yferad G2 @1 va.oar . @1 g agan en; v &t @ ang A 2004 31 2014 aws yfiernd 85 e astol @1 e g3, el @5 14 gferer, ver.dho. &
et Gt oot sma &3 vl uia yfererd agan e e & Ferer 14 yferor sfira s agar en 3iiz 33 ad dlar diar gferera agt &) F st ygen argan & 5 14 yferora St & wn
et yftrer dies &

52t gtz A 91F bl @ &) ...(muer) safied oft 48t &, a4 oo dier ot 3@ &) 3 wrerar & ke arca Sft o 318 ur Sl P & & e 91 @1 vaneadl, 1800 & cemel au
fepen Sien arfée, &9 o1 S A A &, 3 ot 3611 A 8l oI5| ... (o)

IeTolleT TR @ 3/ 31T AT DI

oft $itiog RiE §331 & 31 SIect woracigrel P W adam 1 o1 ea.eaLdl. gferad verdte & e 1999 3 croe 2004 aw yfered 3.2 yferora & Zara 3 aear e, adf gt &
e 12 yferera siera 818 @ voruLdl. &2 A 961 3M SRl 3 a3 Yferer aeel @l 3Miel @ [pen, 50 Fw asrel @1 el o pen 3 goon s & o as 14
yfereret an 12 yferort Stav & an amey, 3 yferert St 37 So1 B fpamer @ anmu awn siara 337 21 u2 oft anuad Rrecoer aveon arfde) 33X o afiz oft agar A R & affvar ama
asofacigiol O féme wa 3@ &) 3 Swna1 2w of Aw? 3R 3 weracigrel B (ew g &, andt Slsien &)

o &5t aret ang) Rlbo 3t Jorel uz gor aellild) Rutiger Wiz afjcar ¥ aneew A Nt asicd vl¥ede &, A aesdlaer 5000 @Az ¥ Bioar doiar B e A BeE 1000 wis
Su ol I dot dorer A5 féra Rsen srm ar&) uerr & R Ryer sieft Sft wari sam sicf) 32 &) A 31 go1 Yo g1 orar B aga & Raeredt &) sogior 5 afifdar gend eft, 390k aferfyes

otottr IMTafer @ &g oft, s anu Jerms @y wnbl & sk

off $Mog; Ris ggs1 & &t uafle eft sor el fBarigsr wiz sficar 3 aor Y5 aot Goror B fore aftrf¥es G &) wisr amwsht, worz ordf argy et aen gt arcrera & s o sk
arflet eras aot Y5 ot orar w1 gecfliieorer ol dom, g arer wr oft Rrserer Srara sicf} Sft @ Som anfde

v 3ite Riwer 3 awt 27 ordae @t 's Rog' A RAIE ot Ry Nerer Aacz G adt Qrmat w2 et wear G Ferd aore A 8 28 3 ... (e
HtoTofter Jsmaler @ off wor.greun

off Srog; Bie g1 = 312, Waer &) frere, i waraegs @3 a1 &) ... (caaurer)

Aotoller FHTARY @ JHTE @3, 81 ok b ot afiz @) anmuds =8 ain ardl Bicen,

off $Mog; Ris g5t 1 213, usd al 3 s oft Ao @3 &, aelifds sstaser s ot d@g @ s &)

Ftotofler JTufer & 30Ut IS AgeT el act 361 )

off Siiog; Riz st = 2Morer Jaes 3 asdieft B arr am 3 2 @5 vspborar 3 11 gome adrs Hudl & aelelt 2ot o 3¢ &, dea 3 7000 a3rs Fudl &t weldl dat an 38 &) s
ars & 5 sa awddt az oft Rsep ot Sy snflas 9 aga 3 a3-a3 o3l & e 5 Asrend aid &, Jof Asronal A aun rdest fven s e &, 3ud oft R Sorsrd
&t frerolt anfde) simeig ancel o Atsren 3, 3961 Rseren sires fven s, anft @Y srersrst aidl 3) Faes s sren doird 3) s oo b asa fsron aimwcs v arn &,
garchl oft @t Srersd aidl &) ag So1 @3- a3t A s s 3 oidl aern ) s Sor Rsarer 6 Agara sl srfla & e A aer &)

*mi12

*SHRI N. KRISTAPPA (HINDUPUR): Chairman Sir, my special thanks to you for allowing me to speak on Supplementary Demands for Grants. Sir,
NDA Government under the leadership of Shri Narendra Modi has presented an impressive Budget. I hope that through Supplementary Demands this
Government will protect people under distress. Sir, as we are aware that at the time of bifurcation of Andhra Pradesh, there were some assurances
made by the previous Government and then Prime Minister on the floor of the House. We did not forget those promises. I request the Government to
look at those assurances made by the previous Government.

Sir, at the time of bifurcation, we faced lots of difficulties and we expressed our problems and concerns. At that time, then Prime Minister assured in
the Parliament that to address the concerns and problems of Andhra Pradesh after bifurcation and to protect the interests of it's people, State of
Andhra Pradesh will be conferred with special status. People of Andhra Pradesh are waiting till date for the fulfillment of that promise. They are
hopeful that Andhra Pradesh will be conferred with special status and their dreams will come true.

Sir, on one hand Telangana was provided with capital city and assets. On the other hand residuary Andhra Pradesh got it's share of loans and
liabilities. I request the Government to provide solution to our problems and consider conferring special status to our state.

The Government is ignoring the assurances made by then Prime Minister on the floor of the House by quoting NDC rules for not conferring special
status to our state. The people of Andhra Pradesh are under severe distress. They are wondering why the assurance made by then Prime Minister
cannot be fulfilled? The people of Andhra Pradesh wish that the rules of NDC may be amended to confer special status to Andhra Pradesh. I request
the Government to change the rules of NDC to confer special status, and protect the interests of the state of Andhra Pradesh.

Shri Narendra Modi's budget is quite impressive sir. In Andhra Pradesh, there are some districts which are affected by floods. Recent Hudhud cyclone
caused a loss to the tune of thousands of crores. On the other hand, Rayalaseema districts like Anantpur and Chittoor are facing severe drought.
There is no water for drinking or irrigation. There is no cattle feed. Lives of common people are disturbed and they are clue less on how to sustain



life. On one hand we are facing floods and on the other hand we are facing drought. In such a scenario I request the Government to help our state
by granting special aids. I request the Government to save our state from these crises. If required a central team may be sent to our state to assess
the loss caused by floods and drought and then the team can suggest ways to help our state tackle these situations.

Similarly, there are backward areas in my state, where drought was declared in 13 out of 15 years. I request the Government to protect those
districts. Sir, if we look at artisans in our state like potters, black smiths, carpenters and weavers. They are on roads in search of livelihood. They
don't have work to do and there are no schemes to support them. Already, our state is reeling under financial crisis due to bifurcation. In such a
scenario, I request the Government to support artisans in our state to bail them out of this crisis.

There are no crops. There are no irrigation facilities. In such a situation, Government should think of ways to provide livelihood to the people of
Andhra Pradesh people in these districts find it difficult to live as there are no means of livelihood. This may result in migration to other states.
Hence, I request the Government to send a special team to assess the situations prevailing in Andhra Pradesh. Special grants may be provided to
support our state in these supplementary demands for grants. With this request to support our state I conclude my speech. Thank you.

(Hon. Deputy Speaker in the Chair)
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HON. DEPUTY-SPEAKER: We will be discussing MGNREGA tomorrow. So, about MGNREGA, you may speak tomorrow. Now, please conclude.

off SrRI YTl SRRV ATGa § g a1 @) Xew 3, Aoft @t il (caaerer) i anuet smardt § @5 anuer 72 s Aecage! Ruer ur dieor w1 sk R
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SHRI DUSHYANT SINGH (JHALAWAR-BARAN): Mr. Deputy-Speaker, Sir, I am thankful to you for allowing me to speak on the Supplementary
Demands for Grants.

I would also like to thank the hon. Finance Minister and the hon. Minister of Parliamentary Affairs for giving me this opportunity to speak today.

I must give, at the outset, the picture of India when hon. Modi Saheb's Government came in. At that time, India's economy which we inherited, was
a sinking ship. There was confidence crisis; and the GDP was below five per cent over the last two years. The prices were spiraling and the CPI
inflation was around eight to 10 per cent, the highest in the country with similar economies. Our currency was weak and volatile, and the petrol
prices were also very high.

In the last six months, under the hon. Finance Minister and under the able leadership of our Prime Minister, we have been able to revive the
economy. The international groups like the Citigroup have projected the GDP growth in our country at 5.6 per cent for the current fiscal year. It is
expected to grow to 6.5 per cent in the next year and then henceforth to seven per cent. Our CPI inflation is low at 5.52 per cent and it is coming
down further. The crisis of confidence is over and the country is on a forward march. Within 45 days of our coming to power, the Union Budget was
presented and there was a fiscal consolidation. Thanks to the sound economic management and fiscal prudence, the country was able to come back.
It is because of good policies of the hon. Finance Minister, the ratings of our country have turned bullish and India is marching ahead.

I must talk about our Prime Minister. He has visited abroad and within the completion of his trip to the foreign countries, India's FDI investment has
gone beyond 40 billion dollars, which was not there in the last 14 years prior to that. I must say that the Moody's Credit Rating Agency has also
given a good response to our country, and thanks to that, we have moved ahead.

In the last 100 days, since the Government came to power, a plethora of schemes were initiated, basically, to control inflation, to de-list fruits and
vegetables from the Agricultural Produce Marketing Committees and to safeguard the Indian commodities getting spotted and getting re-imported to
our country like onions. We have worked towards the supply-side rather than looking at the interest rates.

The hon. Prime Minister announced the Pradhan Mantri Jan Dhan Yojana. On the very day, more than a crore people opened bank accounts.

Now, it crossed its target of opening 7.5 crore bank accounts, and as of 15t December, 8.37 crore people have opened bank accounts, which was not
there before. This flagship programme will bring into its ambit people who never had bank accounts and into the mainstream of financial inclusion
which will help us giving benefits and which will reduce leakages, which was not there before.

We have also taken up the concept of Smart Cities. We are improving the secondary cities and making them into Smart Cities. About Rs.7,000 crore



was allotted in the Budget as was noted by my previous speakers, and industry leaders within the country and abroad are ready to invest in these
smart cities to make this scheme go forward. As there is an old saying, 'Rome was not built in a day', we need the able guidance of all the Members
out here to make our country a formidable place for the future and with the able leadership of our Finance Minister and our Prime Minister, we are
heading towards it.

In the Swachh Bharat Scheme, the previous speaker from the Congress Party asked about the money that was allocated. Sir, Rs.2,200 crore was
given to the Swachh Bharat Scheme. Under this, we establish and we are making sure that toilets are made. Under this scheme, about 3,17,854
toilets were made and we are moving towards that. Now, I talk about agriculture. In agriculture, we have the Minimum Support Price for Kharif crops
increased by 3.8 per cent and on rabi crops it has gone up by 3.6 per cent. The National Livestock Mission has been launched by our Prime Minister.
Keeping in view the success of Amul in Gujarat, we want the Amul story to go to all parts of India.

The hon. Member from Congress mentioned about Jaivik Kheti. Jaivik Kheti is important. It is important in today's life. At the present moment, DAP
and urea are being sent from ports to various States. The hon. Prime Minister is looking into it. You cannot quote the things when Members are
talking on different topics. Mr. Prabhunath Saini was actually holding a meeting. ...(Interruptions)

SHRI DEEPENDER SINGH HOODA : No. You cannot say it....(Interruptions)
SHRI DUSHYANT SINGH : Please sit down, Mr. Hooda. I am not saying that. ...(Interruptions) I am not relenting.
HON. DEPUTY SPEAKER: Please sit down.
...(Interruptions)
SHRI DEEPENDER SINGH HOODA : He has taken my name, Sir....(Interruptions)
HON. DEPUTY SPEAKER: Hon. Member, please sit down.
...(Interruptions)
HON. DEPUTY SPEAKER: Please wind up your speech, Dushyant ji.

SHRI DUSHYANT SINGH : I am concluding. Please give me only two minutes. ...( Interruptions) He is misleading the House. ...(Inferruptions) He is
diverting the attention. ...(Interruptions)

sy diaz fiifrees & aa o Rvar en B wlarer amea 3 dlotara suiear s s ¥Ba B grar B eewrer 600 million people who do not have power will be
given power. On this, they asked for Rs.398 crore. They also asked for the renewable energy. The previous Government had planned for 20,000
megawatts. But, the present Government is moving ahead towards 100,000 megawatts.

We are also talking about Digital India Project and Make-in-India Project. We are also talking about construction of roads. The pace of construction
of roads would increase from 3 kilometres a day to 30 kilometres a day. We are talking about helping Indian culture to flourish through museums and
tourism, which will also provide better opportunities of employment.

HON. DEPUTY SPEAKER: Please conclude.

SHRI DUSHYANT SINGH : I would end by saying that we have schemes like Beti Bachao, Beti Padhao. Why are you not saying anything about what
the Gahlot Government did during 2008-2013? There is no mention about that.

I must say that the hon. Prime Minister and the hon. Finance Minister are very capable. We sent the Mangalyaan to the orbit of Mars. We have a very
good Minister for Human Resource Development, who has been working on promotion of apprenticeship and skill development programmes.

At the end, I must say that the Government has deregulated diesel, enabled direct transfer of subsidies, given FDI to defence, removed bottlenecks
which were there on coal, given environment clearances, moved and progressed on GST, revived manufacturing sector and is also looking at foreign
investors coming into our country. So, we thank our hon. Finance Minister and hon. Prime Minister for all this. Thank you, Sir.

*mil6

*SHRI G. HARI (ARAKKONAM): Hon'ble Deputy Speaker Sir. I bow before Hon'ble People's Chief Minister Puratchithalaivi Amma for allowing me to
take part in this discussion on Supplementary Demands for Grants (General) for 2014-15 brought by the Ministry of Finance.

The total demand pertaining to 54 supplementary demands of various ministries stands at Rs.12,549/- Crore. I wish to mention that as per
the demands, an additional amount of Rs. 110 Crore is needed for providing drinking water through solar powered double pumps in 82 districts and in
10000 villages of the country where we have shortage of drinking water. Not only in drought affected districts but also in many areas and remote
villages there is scarcity of drinking water resources. So this scheme should be implemented in all the affected villages of the country.

Hon'ble Deputy Speaker Sir. I am surprised to know that only Rs. 110 Crore has been demanded from the Finance Ministry for drinking water
and sanitation in this supplementary demands. Sanitation includes providing latrine facilities. At present there is an increased awareness about the
need for construction of latrines. In Tamil Nadu, Puratchithalaivi Amma is working hard to attain a stage where there is no house in the state which
do not have latrine facility. In order to help the State governments in their sanitation work, Union government should allocate adequate funds.
Latrines should be constructed mandatorily at each and every house. For adoption of a village by a member of Parliament under Sansad Adarsh Gram
Yojana, Union Government should not only make announcements but also release adequate funds under that scheme.



The National Ganga Basin Authority functions under National River Protection Scheme. For implementation of various projects by this Authority
an additional amount of Rs.380 Crore is demanded through these supplementary demands. Hon'ble Deputy Speaker Sir. While giving importance to
river Ganga, if not all the rivers, ancient and holy rivers like Cauvery should be covered under the scheme. From their origin till the end point where
these rivers merge with sea, necessary measures should be taken for uninterrupted flow of water in these rivers. If need be all the rivers should be
nationalised and this scheme should then be upgraded and implemented. We should strengthen our agrarian economy by allocating additional funds.
An amount of Rs.15 Crore has been demanded for protection of seashore in Chennai Port Trust. This work should also include extension of the new
port for goods, up to an area till Ennore. Union government should allocate adequate funds for this project.

Hon'ble Deputy Speaker Sir. An amount of Rs 1 Crore is only demanded for industrial skill development. I wish to mention that this demand is
so meagre for a country like ours where we have abundant human resources and large number of labour force. Additional funds are to be allocated
for this industrial skill development programme and the number of such programmes should be increased as they lead to industrial production. Union
government should release its share money for the various welfare schemes implemented in the State of Tamil Nadu in time without any delay. To
cite an example, under Goods and Services tax scheme, Union government has to pay an amount of Rs.10000/- Crore to Tamil Nadu which is still
pending. All the pending payments to all the States including Tamil Nadu should be made by the Union government by adding those in these
supplementary demands.

Hon'ble Deputy Speaker Sir. Union government has drastically reduced the monthly allocation of kerosene to Tamil Nadu which is distributed
to benefit the poor people through ration shops under Public Distribution System. In 2010 the monthly allocation from the Union was 59780 kilolitres
and after frequent reductions, at present, it has come down to 45 per cent of the actual demand of the State. As Tamil Nadu government is in need
of 65140 kilolitres of kerosene to meet the demand, I urge upon the Union government to make requisite and full monthly allocation of kerosene to
Tamil Nadu. In this regard People's Chief Minister Hon'ble Puratchithalaivi Amma has demanded in person during her meeting with Hon'ble Prime
Minister. Moreover as the matter regarding cooking gas, its subsidy and oil marketing companies which manage the supply, is under the
consideration of Finance Ministry, I wish to urge upon this issue.

In order to make Tamil Nadu a role model for other States, under the able rule of People's Chief Minister Puratchithalaivi Amma, so many
welfare schemes benefitting directly the people are being implemented. Hon'ble Deputy Speaker Sir. In Tamil Nadu, Midday meal scheme, Old age
pension scheme, Public Distribution Scheme benefitting all sections of people, Amma Unavagam-Amma Canteen for providing food at affordable cost,
Amma medical shops aimed at providing quality medicines at nominal price, Girl child protection scheme, Marriage fund assistance scheme, free
laptops for school and college students, free bicycles and text books for all school students, free fans, mixies, grinders for women, milching cows and
goats free of cost for women and poor families, mini bus facilities to urban areas and remote villages for better road connectivity, Amma mineral
water and several other welfare schemes are implemented under the able guidance of Hon'ble Puratchithalaivi Amma.

Hon'ble Deputy Speaker Sir. I wish to urge upon the Union government to allocate adequate funds to Tamil Nadu where several welfare
schemes are successfully implemented. At the time of submission of supplementary demands Union government should take into consideration the
needs of the State governments, Union government's share and pending amount as against payments to State governments. Union government
should allocate adequate funds to service oriented Puratchithalaivi Amma's Tamil Nadu government in the present budget and also in future. I thank
Hon'ble Puratchithalaivi Amma for this opportunity. Thank you.
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31, a1 TAR (SIERIENS) & aotofler surcst off, @ aore 6 spuRe #iel A 2fd A AR B ust 3 deer B e FST gan §) o Ak Msclt Sft sofifdee w2 @ A At
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&91 A wI$ eI ofdl &, v a1 3 il 3USH @I Got Siel 381 &1, 33 $3A IIOR ol YeEadl B3 e &) sad amasfo ot ser B fdEd @ 3pr 26 odl cer 8 [b @g
MR P-u3R ordf & Al g WrsK E v aE 2fte Al 3 alie 331 ageron aifg,

5 WDR gRI @a &l 3 e Ridfler Rerfer oY spemmar 3 asz ot @1 sew gart [ &) glorn 3 st o & wor & st ama Bt «ft 331 anm amor @ 57
MR o reras yriRd fpen &) s2ft @ ufvner & o SfiEhdt agor &t fom 3 2 s amel cgw @ g @Y, B ame1 5 gforne W AP aw 2@ &) fedkr arer el @R B
aRreren fefer @1 ufymer 8 Acier it Storer it ara wedt o 24 3, simeid amme § fte wor o ot o ar Priae $ st vw ara s o Rdk arer o, ds dwe
2rsrofifera arzuil 3 Gor Bt Sworer @l g9t I SIcTel @I Wl el 31t v q2w Ugier 3z Storet O o off @t ge & aiiz ga frdler are o off g1 oot & g 3 &) safee dia
3t @S TUw @I A Bicr-A 50is §)

HON. DEPUTY SPEAKER: Hon. Member, hon. Minister wants to reply. So, please try to be brief.
31 IRUT AR : A2 a1-clel foor & arg @ S-ar #id b arg dieror @i st difdm, Aftver o Al deror difem

F@Gel, 3 Bnb vw-al Jrarl & 3l et aipre @Il argen el seien U2 agd adl ac 28t & i ol wadn b ag xew @ S w38 Aroroiter w1 gaoter Sft anft e 9
W g @ &, A oft snor &) anft F Bagz srn gan en, 3 ameroftr e A} Sft A weon agen Ry aiyen @ 80 yferera, aEl ¥ fbamwil di AecI A war [ g,
SRTeIoIY2 3Nfe @1 UBTs SeIrepT 8, 331 el 31 Sil eiven B dsd Wl aord su 38 &, Jerwt 90 yfdior sperar & dic as 21 ) Rareil-asigdl of @wal 5 31 sends 3 ol
Sioret e afiz e Bk g21 aul ao srbt Jesn @2 &t omy, feer der sor e 3 & O saen gen St TST 8l Snwen b @i dier el dt s ordt uselt W Uz St
ardtall A5 ot a1 T et i 381 &, §Ad Ader I 51 IR Wl fare ween aifée) sreteen Slan )¢ sl ordf S

a1YGe, 331 Aol 3 fprell ot Rerfer uz azrar aal gt ) afeardt & ana St 2 anft 3 3 uad v Atroftr JAczer Yoma 3 ot e 3, 3adt aal @we 23 &) amer Brer Garor



w2 dtssa sil wre @1 geien fasen s var &, anft off Seg gs1 wrea Sifdes wrazen @1 AENE w2 3@ A, F Been agen b frft div I Sifde waven @ gt St
Al 3z feparmell &t aAfeard 6 e & 248t &, fr aamen g,

HON. DEPUTY SPEAKER: Tomorrow, there is a discussion on MGNREGA. You can speak tomorrow on this issue.

31 3RUT AR : NG, 3 ®E 8l § [ apflt fRemell &t aaf 2t 22t &) fer 3 11 At Fue yfer Rrdeer wrer & xwdlc 2t 2@ &) safés 1660 Fue @1 dorr & wa 3 F sm 2@
g, uE cfc @ 2@ &) safere AftrEt w1 b yaer gton anfdw it fepamel] e M g

*mi18
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g @2 33N st i apfl sifel-Sae B e WsIefler w1 aaven ez 3 aren By sar5 suz AR do sy &Y smosht 212, anu ana afge, uY a1 @i Al @ Aad &, e
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gl aigen 5 amu 53 gaie soraels @ Al aIoa] gole A5 3ig S0 1Y 4o of Qe dorIfdr JXIase 51 Wil W 9 avamy) st el A arefiorg Aif¥erar AforaRidt & sardt
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir while discussing this Supplementary Demands for Grants (General), we have to verify what
exactly is the position of the financial sector and how is the administrative performance in our country.

It is true that this Government is getting publicity within India and abroad. Big business houses are really praising this Government as a new Avatar.
The corporate support is with this Government and their thundering voices are supporting this Government by all means. This Government is really
lucky enough to have a favourable position of the global price commodities including crude oil price in the international market.

The present capital market boom or recovery in the economy is not due to the financial management of the Government. It is luck plus exaggeration
and colourful ballooning of the whole situation.

Coming to the economy side, I have with me today's The Economic Times. Its front page banner heading is like this: After Euphoria India starts
worrying about Modi Sarkar.

"Six months after Modi Sarkar assumed power amidst great expectations, many industrialists are concerned about what they see as a
lack of boldness in reforms and an absence of radical ideas. As a result, they are largely unwilling to commit fresh investments in the
country at a time the infrastructure sector is in a virtual logjam because of high debt.”

Sir, this is the position. I hope that the hon. Minister can foresee this kind of warnings.

There is no criteria of evaluating and effective financial management. How many industries have come forward to sign MoUs with this Government?



How much capacity of Indian industries has been built and how far it has been progressed? That is another matter. Are Indian industries, trade and
commerce capable of meeting the challenges of the new world order? All these will have to be taken into consideration.

The country had some dreams when this Government came to power. People were saying that the success story of Gujarat will be repeated at the
national level. But what has happened in Gujarat? I do not want to say much about it because of the time constraint. That is an exaggerated story.
It was a myth. Even before BIP came to power in Gujarat, there was a favourable situation in Gujarat. Gujarat's GDP was a little bit higher than that
of other Indian States. They had natural resources and things like that. What exactly is happening in India? It is a zoom edition of that kind of
activities in Gujarat.

Public sector industries are facing crisis and a life and death situation. Pandit Jawaharlal Nehru's policies are being undermined. It is because of the
strong foundation Pandit Jawaharlal Nehru built in this country through his mixed economy policy that the country has made tremendous progress.
Unfortunately, you are spoiling the public sector industries. You are going around the world saying that there is good climate for investment in India.
At the same time you are opening up economy for FDI mall sectors. Similarly, multinational companies are now coming into India to invest in all the
sectors including Defence and Railways. All public sector institutions are now coming under their control. It is a very bad thing. The Government
should desist from that.

Instead of making this kind of slogans, let the Government come to recognize the ground reality, let the Government understand the things at
least at this stage, let the wisdom prevail on the Government, and let the Government do justice to the people.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, this NDA Government has come to power, assumed office and completed six
months in office. That means the honeymoon period is over. Now it is the right time to evaluate the performance of this Government over the last six
and a half months.

Coming to the fiscal performance of the Government during the last six and a half months, when we look into the actual figures, the hon. Finance
Minister is making his earnest efforts to contain the fiscal deficit to 4.1 per cent of the total GDP. I do appreciate that. But the only dispute which I
would like to raise is how is he going to achieve containment of the fiscal deficit to 4.1 per cent of the total GDP? Is it by way of cutting the social
funding? Is social infrastructure funding going to be cut?

Newspaper reports and the Revised Estimate plan go to show that social infrastructure is being cut in a drastic way. Definitely that would be
affecting the poor and the common man in the country. Is it sabka saath, sabka vikas?1s it the inclusive growth which is pronounced in your
manifesto as well as in the policy frame of the NDA? That is the question which I would like to ask the hon. Finance Minister as well as the
Government. Sir, I would like to say that the Finance Minister is the luckiest Minister because in the international market, crude oil price has come
down upto 70 US dollars from 140 US dollars per barrel after 20 years. There is a positive financial climate prevailing in the international arena as
well internally, because the subsidy burden in respect of oil subsidy is reduced. Even in such a situation, no relief is being given to public at large.

I would like to raise another point in respect of excise duty. We know that when the deregulation of petrol and diesel was there, it was a
committed fact on part of the Government that whenever price increases, the consumer has to pay more and whenever it decreases, consumer has
to pay less. Had the excise duty not been increased, definitely the benefit would have gone to the consumers. There also the Government is not
giving benefit to the poor. So, social infrastructure fund cut is there and the benefit which is available due to decline in international price of ail is not
being given to the poor people.

What is Sabka Saath, Sabka Vikas and good governance? The fiscal prudence, fiscal discipline and the fiscal performance of the Government
have to be seen in respect of resource mobilisation. In respect of direct taxes as well as indirect taxes, a decline of Rs 65,000 crore in tax
mobilisation is being expected in this financial year itself. In other sectors also, there is a decline except in case of service tax. So is it good
governance? Considering all these facts, definitely I would like to say that Minimum Government, Maximum Governance, Sabka Saath, Sabka Vikas,
Achhe Din Aayenge —all these slogans have proved to be false. They are beautiful slogans to pronounce but there is no action on the part of the
Government. Without action, the Government cannot go further.
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HON. DEPUTY SPEAKER: No. You can speak tomorrow on MGNREGA discussion. We will allow. Hon. Minister has to reply to the points of all the
hon. Members. Please take your seat.

...(Interruptions)
HON. DEPUTY SPEAKER: Now, the hon. Minister.
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THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Mr. Deputy-Speaker, Sir, I am extremely grateful to Shri Veerappa Moily and 21 other hon. Members — 22 in all — who have spoken on the
Supplementary Demands for Grants for the year 2014-15.

Several very important questions have been raised and many of them are matters of great concern to each one of us, from the point of view of the
common man and the national economy.

There are also some erroneous impressions which some of us have. When this Government took over on 26t May 2014, virtually two months of the
financial year were over. We presented our Budget on the 10t July, and thereafter, various programmes and schemes have been sanctioned.

In this Supplementary Demands for Grants, we have asked for an appropriation of Rs.12,529.48 crore — that is, money provided in the Budget, but
not being spent under a particular Head, but is being appropriated to some other Head. As far as additional cash infusion is concerned, we have only
provided for Rs.500.71 crore. Now, if I compare it with the last 3-4 years, the amount was much higher.

The cash outgo which is Rs.500 crore this year, was Rs.1,43,000 crore in 2010-11; in 2011-12, it was Rs.1,08,470 crore; in 2012-13, it was
Rs.71,000 and odd; and in the last year, it was Rs.38,000 and odd. This actually means that what was provided in the budgets was compressed and,
therefore, you had to make it up by subsequently coming out with the full disclosure. How is the fiscal deficit to be maintained? Sir, 4.1 per cent was
indicated by me in the final Budget but in the Interim Budget this was the figure which the UPA had declared. Fiscal deficit had reached abnormally
high figure which was unmanageable. If your fiscal deficit reaches unmanageable figures, what is the conseguence and what in simple language is
the meaning of that? In simple language the meaning is that we cannot provide for or we cannot earn enough for our current expenditure and,
therefore, to meet the expenditure today we are borrowing. So, the Government is being run on borrowed money. These borrowings carry a cost.
These borrowings have to be returned. Who will return these borrowings? Therefore, the entire planning of keeping fiscal deficit abnormally high
was, 'my successors will take care of it'. So, I spend more today than what I earn. I put the country in debt with the hope that somebody of next



generation will make up and pay for that debt. So, they will be taxed more. That is the planning which we do not accept.

There are only two ways of containing the fiscal deficit; either your economic activity expands, revenues and the earnings of the Government go up
or you spend within your means. The last two years, for an economy like India, were extremely challenging. We had two years of 4.5 and 4.7 per
cent growth rate, sub-five per cent growth rate for two consecutive years. If your growth rate is lower, your revenue collection is lower. In the last
two years manufacturing was either flat or negative. So, if your manufacturing is lower, which actually means that raw material and capital goods

are not coming into the country, your customs duty will come down. Your excise collections will come down. Therefore, on 26™ of May this year that
was the economy which we inherited.

In the last two years, you can actually say that, I stood by the red lines which I had drawn in the Budget. But, how did my predecessors meet that
red line of fiscal deficit? In each of the two years they cut down expenditure by approximately Rupee one lakh crore each. Therefore, if you cut down
expenditure by Rupee one lakh crore each, what does it mean? Revenue expenditure cannot be curtailed. People will have to be given their salaries.
Government establishments have to run. So, what you cut down on is actually the planned expenditure which is also the developmental expenditure.
When you put the economy in a contracting mood, cut down expenditure of the Government, obviously it will have an impact on growth rates and an
adverse impact on growth rates will have a further adverse impact on revenues. This is exactly what has happened. So, we inherited an economic
situation of a negative sentiment. It is a negative sentiment where people are not willing to look at Indian economy to invest. In fact, there was a
reverse flight of investment taking place to outside India. The world was not coming in and if there is no investment, there is no economic activity. It
reduced the economic activity. Your growth itself will come down. The job creation would not be there. The revenue generation will be low. Your
manufacturing sector is low and added to it, the negative sentiment was further accelerated by an ultra-aggressive tax policy. It sounds very
attractive in a political debate to say, let us impose taxes and because you are not ultra-aggressive on taxes, you are pro-corporates. If it is said on
an emotional pitch, it sounds very attractive. But effectively today, let us remember that the investor is also the chooser.

Today, there are fragile economies in the world. Even one of the fastest growing economies of China, we have noticed in the last few weeks that it
has slowed down. The Chinese markets in the last few hours have started tumbling. Brazil and South Africa are facing a challenge. European
recovery is uncertain. Japan is facing a challenge. The United States of America seems to have been doing reasonably well.

Therefore, there is a flurry of activity and people are looking at India that is India going to be a part of the fragile five at the moment or is
India going to break away and then going to enter into a high growth rate? Therefore, we have to move into that mould. Under an ultra-aggressive
tax policy you can levy taxes which you will never be able to collect. We have a rule of law in the society. Some court will strike it down. This is
happening. So those ultra-aggressive policies never have got me any tax. The retrospective legislation has not brought tax to me. Some other similar
situations have not brought taxes to me. Courts after courts are striking it down. It has only brought a bad name to the Indian economy. Therefore,
the investor says that unless there is a certainty of how much you will tax me, I will look for an investment destination elsewhere. So, we have to
decide that where several fragile economies are facing a challenge, how do you make both domestic and international investors look at us?
Therefore, in the process we can help the Indian economy to grow.

There are definitely some positive signs. The positive signs are that inflation has moderated. The international prices of fuel have contributed
to it. Domestic food prices, particularly, during the two seasons which used to soar extremely high have by and large moderated. The Consumer
Price Index and the Wholesale Price Index have been coming down...(Interruptions) =nea sft, ar sl serzmel @t denz ordf 21, o omere 3 o) ordl J9ren wd
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HON. DEPUTY SPEAKER: Let him complete.

SHRI ARUN JAITLEY: Now in such a situation, what is it that we are looking for? Sir, I will meet each of the arguments that have been suggested. In
the last six months, we have opened up investment. Our policy is and this country's policy has been that we look at Foreign Direct Investment only
in the sectors which suit us. We decided to move up in defence so that indigenous production can start. In the last 4-5 months, there is a flurry of
activities as far as joint ventures are concerned. The best defence manufacturing companies are now coming to India and looking at Indian partners
for domestic manufacturing. We are looking at hikes in insurance.

A very large investment in this investment-starved sector of insurance is waiting to come in.
18.00 hrs.
We have to open the doors and I am grateful to some of my friends in the Opposition because it was essentially their legislation.

HON. DEPUTY-SPEAKER: Now, it is six o'clock. If the House agrees then we may extend the time of the House till the reply of the hon. Minister and
the passing of the Supplementary Demands for Grants.

SEVERAL HON. MEMBERS: Yes.
HON. DEPUTY-SPEAKER: The time of the House is extended till the reply of the hon. Minister and passing of the Supplementary Demands for Grants.

SHRI ARUN JAITLEY: The Select Committee has given a recommendation. Therefore, it is investment which is waiting to flow in into this investment
starved sector. Those who want to oppose it have the freedom to oppose, but then please realise how long we are going to remain a country which
does not have adequate health insurances. Forget other forms of insurances. LIC can take care of our life insurances. But you need to expand these
sectors. Let any one of us go and get treated in a private hospital. World over it is supported by insurances. Since we have adopted a conservative
attitude, the sector has not grown and so people sell properties, land and borrow money to get treated. The public health system is not adequate.
We can say that I have done a positioning exercise, therefore the patients can suffer but my positioning and ideological dogma will remain. We
cannot indefinitely allow that to happen.

Most people in this country do not have Pucca regular houses. Urban India could only be about 35 per cent. Urbanisation is a hard process;



sub-urbanization is a reality. So, must not investment flow in this sector, both domestic and international? Prof. Saugata Roy was right when he said,
I am grateful that he agreed with me, that now time has come with moderate inflation to bring down the rates. If you bring down the rates, people
will start borrowing from banks to pay for their flats and houses. The EMIs will go down. We are waiting to take the situation to that and I am sure
that the authorities who are competent to deal with it are fully seized of this view notwithstanding the balancing exercise between inflation
management and growth which they have to do.

We have eased the process of clearances. You cannot allow in a country, this is a problem common to both States and Centre, that you have
an issue that a project of a State, somebody in the Centre stops it. Let my friends from the Biju Janata Dal honestly introspect and say that how
much of their investments in the States have literally been prevented by Centre at some stage stepping in and putting the blocks there? When you
stop investment, you are preventing employment creation. You are ensuring that revenues do not go to the States. Therefore, in all these areas we
are now trying to make sure that easy clearance is given as far as the Central Government is concerned and eventually in the State Governments
also it will take place because I do believe that no State Government is interested that projects in their States should be held up indefinitely.

With regard to our approach to tax problem I would submit that we had to moderate the fears of retrospective taxation. India has a civilized
tax policy. We do not levy taxes from back date. I have always believed that it was a defining moment against India as far as the global investor is
concerned. We have set in place advanced ruling authorities not merely for international investors, but also for domestic investors. Before you put
your first rupee or your first dollar, the authority will tell you how much tax you have to pay so that there no uncertainty.

PROF. SAUGATA ROY : Do you think it was alright for Vodafone to buy an Indian company abroad in Mauritius?

SHRI ARUN JAITLEY: I am not getting into the merits of individual cases. This is not the forum to discuss it. There is a litigation still pending and let
those litigations decide. Therefore, I have allowed, even in my Budget, that dispute to be resolved by a quasi judicial forum where it is pending and I
do not think as part of my discipline I should comment on it. It is pending before a Tribunal. Let it be pending. I am only on the investment
consequences of such disputes.

The Prime Minister of India writes to a Prime Minister of a foreign country that we have a society governed by rule of law and courts will be
respected. When courts decide, we retrospectively nullify that decision. Which investor is going to trust our investment environment then? That is
the political question which we have to address. The courts will decide the merits of that case.

Therefore, we want to give India the taxes which are payable. We will go to any extent to charge them. But as regards taxes which are not payable,
we just flex our muscles, get the investment environment in India a bad name and eventually do not recover those taxes. ...(Interruptions) That is
not the approach that we are going to follow.

Taxes is not the only mess, Mr. Deepender, that you left behind. What did you do to the coal sector? gwia sft awft ws 2@ & iz aga #dl @ & & R il
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IS, oo ves ot 3 anfEelar en as3 331 @ia A @) Donea fsen; And what have we said? The PSU units, both at the Centre and the States, will get it as
a right. I mean those who need coal for power. That will be the first allotment. All actual users of whichever sector including power will have to bid
for it; there will be an auction. Who will get the profit of that auction? It is not the Central Government which will get it. Partly, it will go to the
consumer and substantially, it will go to the State Governments.

Our friends from Qdisha say that they have mines and that West Bengal, Jharkhand and Chhattisgarh will benefit. All the States that are to the
eastern part of India and which have traditionally been considered more challenging States will be getting the benefits of this revenue.

So, we say that we will auction it and the profits will go to either the consumer or to the States and the allotment will take place. That law will come
up for ratification now.

I was really surprised when Shri Moily said that our gas pricing is not realistic. Do you want us to increase the gas prices? When you say that we are
not realistic, please remember that your Government fixed up a price of 8.4 dollars. The Election Commission and the Supreme Court prevented you
from implementing that price. That price had factored in countries. You mentioned that Russia has a controlled economy and so, why we have taken
Russian price. You factored in the Japanese price where there is no gas production. So, the weighted average went up because of that
consideration.

The Secretaries Committee, which the Cabinet has accepted, took four of the largest gas producing countries in the world and averaged the price. It
came to 5.61 with some weightage being subtracted or added as far as the gas pricing in India would be considered. It is a system which has
worked.

So, you can create a problem in terms of taxation and you can create a problem in terms of coal, gas pricing and you have a debate going on
indefinitely as to what do we do about diesel. We will link it to the market.

Now you raised a question of 40 per cent. Let us be very clear that the oil companies used to subsidise what the Government of India used to
subsidise as far as oil and diesel are concerned. You had linked the petrol prices to the market.

As regards diesel, Shri Moily took a very wise decision. Let me agree with him when he said, as the Petroleum Minister, that a gradual increase will
eventually be linked to the market.

Now, what has happened? Shri Moily, you know it better than me because you had been in that Ministry that the under-recoveries are all in
the debit balance of the oil companies and the Government of India. So, if the price was 115 dollars, the consumers were not being charged at the
rate of 115 dollars. That is why the subsidies were being given. So, gradually you first took off the subsidy burden as far as these two sectors are
concerned. You brought it down. What has the Government done? We have reduced the prices seven times. Hopefully, if the trend continues it may
be reduced further also. Thereafter, because of these revenue constraints, you have taken a very small part of it to the State exchequer. What do we



do with the State exchequer? You use it to supplement your welfare schemes. You mentioned an imaginary argument that the allocation for
MNREGA has been cut.

SHRI M. VEERAPPA MOILY : It is proposed to be cut.
SHRI ARUN JAITLEY: I am glad, from a real politician you have turned into an astrologer.

Now, let us be clear. The first myth is that the medicine prices have been increased. 1 have personally sat with the Minister of Chemicals and
Fertilizers and came to know that nothing of that sort is happening. The second myth is that the Government is going to amend the Patents Act. No
such proposal is under the consideration of the Government. There was a note circulated by the PMO during the previous Prime Minister's regime,
but we are not agreeing to that. The third myth is that the allocation for MNREGA has been cut, that the allocation for social sector expenditure has
been cut. For MNREGA we have provided Rs.34,000 crore this year as against the allocation of Rs. 33,000 last year. a€| (Interruptions) What has
already been released, out of Rs. 34,000 crore, is Rs.25,856 crore. The unspent balance with the States is Rs.3,943 crore. So, if in your State
somebody says, "I have not been paid", then please ask your State Government because there are unspent balances with them. Now, we have four
months left wherein the balance amount is also going to be paid to them. But a myth has been spread that the allocation for MNREGA has been cut.

I am not going into the larger ideclogical argument which Shri Bhartruhari Mahtab has raised. There is a question on subsidies. Let me clarify
that this is not a policy of rationalization of merely the NDA Government. What was the UPA's policy in this regard? The basis of Aadhar was that
ultimately the leakages must be plugged. Subsidies in this country for the poor people who need them will always be there. Our Government will not
cut anything as far as the poor people of this country are concerned. ...(Interruptions) Please listen to me.

As far as the poor in this country are concerned, it will not be cut. The leakages will be stopped. But LPG subsidy, about which Shri Deepender
Hooda raised a point, I would like to say that at some stage — not at this stage, first let the leakages be stopped — you will have to ask yourself a
question, which last time I had asked Shri Kharge, whether Shri Deepender Hooda and Arun Jaitley are entitled to that subsidy. Or is the poor person
entitled to it? If you are going to say that the rich are also entitled to subsidy, then please sit with me and tell me how a Budget statement can be
prepared if the rich are to be subsidized. The rich people are not subsidized anywhere in the world. Our tragedy is that the real politics overtakes
what should be a shared vision between us. The shared vision between us should be the poor people who are entitled to subsidy should get the
subsidy. And the shared vision is, the poor people who are entitled to subsidy should get the subsidy; those who are not entitled to subsidy should
not get it. The rich should not get it. Wherever it is being misused, we must plug the leakage. The basis of UPA's policy on Aadhaar was also that.
We had some reservations about Aadhaar being made applicable to non-citizens. Despite that, we are willing to take ideas from anywhere in the
world, including from the UPA. But your stand should depend on where you sit. If you sit on this side, you have one stand; if you sit on the other
side, you have another stand. I think, that applies equally to some of us that on a shared national vision, our stand should be consistent irrespective
of the seats that we have in this House.

There are several others. Let me tell you that despite these challenges times to come up from five per cent growth, I do expect this year that
we will touch - I had said in the Budget, 5 to 5.9 per cent, that is the range. I think, we are going to be comfortable within that range. Next year,
hopefully it will cross the six per cent. Some people are predicting 6.5 per cent. Therefore, while we are still at this 5 to 5.9 per cent range, don't
underestimate the challenges which I have. I accepted the 4.1 per cent fiscal deficit figure from your interim Budget. I am determined to maintain
that because if we don't maintain that figure, the world and the global investors would look at us. Our rating is dependant on that. A lot depends on
how the world views you.

Tax refunds not paid last year, I have had to pay this year. The fourth quarter subsidy is not paid last year, I have had to pay this year. The
question which the AIADMK friends and Biju Janata Dal friends raised is a very legitimate argument. You want the GST to come; and in 2009 the
Central Government — here, I am not saying your Government, our Government — promises the CST compensation. We are in December, 2014.
Every Chief Minister is coming to me to ask why they should trust the Centre. ad 2009 di g dt.u. svesrs of arer fsen fas oft v, d. @1 Sfruerdiee 33 Until
2014, you have not given it. Tomorrow, I have called all the Finance Ministers of the States and GST is an issue on which broadly most parties have
agreed.

Let me Sir, with your permission, make the following statement so that it is quoted correctly: A major impediment in the implementation of
the GST has been the trust deficit between the States and the Centre. One of the major reasons for this trust deficit is non-payment of the CST

compensation to the States from 2010 onwards. In my meeting with the Empowered Commiittee of the State Finance Ministers on 3¢ July, 2014, I
had committed that partial payment of the outstanding CST compensation will be released this year. I stand by this commitment given by me.
Despite difficult and challenging situation, I proposed to release about Rs.11,000 crore which is one-third this year as part payment of CST
compensation to the States. This will take care of the amount from 2010-11 onwards; the balance amount I will start paying from the next financial
year onwards when hopefully the situation would be better. ...(Interruptions)

I am making this commitment today to this House. If necessary, the financial year is up to 315t of March, I hope my revenue position is in a
position to afford this kind of an expenditure. GST is not an issue on which we are divided on partisan lines. Most State Governments are going to
benefit; the revenues are going to improve as far as the Centre is concerned and States are concerned. I wish to just assure this House with this
commitment.

As far as the current account deficit is concerned, the oil price will bring it down. Moilyji said gold is being imported into this country and it is
tedious. Till two weeks ago, what was the policy that we were following? Earlier some notified agencies could bring it. After the election results

were declared on the 16" of May, before the present Government took over on 26" of May, on 215t of May the UPA changed the policy and that new
policy was that you put some star trading houses also and authorised them to bring in gold. Since the foreign exchange position was comfortable and
the current account deficit position was comfortable, they thought that they could change the policy. There is one more reason which could have
persuaded them to change it. I am not on the timing. I am, in my own mind, trying to rationalise. When you officially stop gold being imported, the
unofficial channels open up. So, may be the Minister at that time thought on those lines. Therefore, larger amounts have come in.



But our foreign exchange position is very comfortable. Despite this, our reserves are increasing and once our reserves are increasing, there is no
reason that we should at all panic on account of any of these factors. Recently figures have come out that even for November that in the core sector
there is an improvement. Today I read that automobile sector sales have finally started going up. We are certainly improving. But then there are
patchy indications at times and this is a situations which we have to continuously keep tackling. With our foreign exchange position and inflation
position under control, a series of changes and reforms are needed. Insurance reform and coal sector reform are required. In the first six months,
the current account deficit is 1.9 per cent which is within an acceptable limit.

Now, a question was raised with regard to disinvestment. It is very easy to oppose the whole idea. But at some stage we will have to consider it. I
will be enlightened if Saugat Royji, on some occasion, tell me as to what we do about those units which are perpetually loss making.

Secondly, with regard to some of the larger ones, the policy has been very clear. So far, we are keeping the 51 per cent red line intact. If there is a
change, we will certainly inform you. There are sectors where the Government participation may be required and there are sectors where the
Government participation may not be required.

He mentioned about the Planning Commission. I am not merely repeating what Dr. Manmohan Singhji had said and Moilyji referred today. But when
we discuss the two alternative models, Chief Minister after Chief Minister asks me, 'should you still have a control and command structure in Delhi?'
On 130 schemes of the Central Government, after moneys have been given to the States, the Centre will decide as to how a scheme is to be
implemented. The Centre will now say, 'one size fits all'. So, there will be one scheme for the whole country. Karnataka may need another scheme;
Telangana may need another scheme; Punjab may need a third scheme. So, instead of allowing the States to decide, the Centre will decide, the
Centre will monitor. Or, do you only pay lip sympathy to cooperative federalism that you have a Central structure of the Central Government by an
executive order, or you have a structure where Centre, State experts are all represented and they decide and you minimise the number of Central
schemes and give larger autonomy to the States? ...(Interruptions)

SHRI N.K. PREMACHANDRAN: So far it has not been discussed in this House....(Inferruptions) Discussions are going outside.

SHRI ARUN JAITLEY: This House will also certainly discuss it. You have raised it, so we are discussing it. The only difference most Chief Ministers
had, the only point of contention was, should the new body be statutory or should it be replaced in a similar manner as the Planning Commission was
created by a Cabinet resolution. In fact, Bengal's stand is precisely that. Replace it but the alternate structure should be statutory or may be
Constitutional. Some Chief Ministers said, s31 wet el st aca GRE & A &, T AP &, 51 Oa) & g2 2ol @ DA deron 3, &3 @ & A wad & o
ofdl, @1 snuest aamest s &3 aemen &) Even the Congress Chief Ministers that I heard, the subject of their speeches was the same: decentralise,
cooperative federalism; one size cannot fit all. Let the States decide; give more powers to the States. But because you had probably told them this is
our baby, so the first sentence used to be, wenfoiar asaftorer & age srewt @ fven 3, sAfem 53 ot aceron o aifde;. And the rest of the speech — any of the
regional parties —irrespective of the party, was broadly the same. Therefore, our Government stands by the principle of cooperative federalism. We
stand by the principle of empowering the States. We stand by the principle of least number of Central schemes, more State schemes, and then allow
the States the authority to allow their growth. After all, they have as much a mandate to rule their States as much as we have a mandate to rule
Delhi. Therefore, we will maintain the spirit of this cooperative federalism and go ahead with this basis.

Sir, there are many other questions which have been raised but I have referred to most of the important points which have been raised. I would
therefore commend to you, and through you to the hon. House, that the Appropriation Bills and the Grants which I have placed before the House
today may be adopted by this House. We will certainly get in the course of this Session, because some other Bills are also coming, an opportunity to
deal with some questions which will then arise in the course of the debate. I am grateful to you.

oft 2rsior Fstor (wfigar) @ sweasr #AGw, A ww addfbdomt ... (caurer)
HON. DEPUTY SPEAKER: I shall now put the Supplementary Demands for Grants — First Batch (General) for 2014-2015 to the vote of the House.
The question is:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the third
column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India, to defray the charges that will

come in course of payment during the year ending the 315t day of March, 2015, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 1to 4, 7t0 9, 11 to 13, 15to 17, 19, 20, 28, 29, 31 to 34, 46, 47, 49, 51, 54, 55, 58 to 60,
62, 66, 68 to 70, 73, 75 to 77, 83, 88 to 90, 92, 95, 98, 102 to 104 and 106 to 108."

The motion was adopted.

HON. DEPUTY SPEAKER: The Supplementary Demands for Grants (General) for 2014-2015 are passed.

*t64
Title: Introduction and passing of the Appropriation (No.4) Bill, 2014.
HON. DEPUTY SPEAKER: Now, we shall take up Item Nos. 22A and 22B together — Hon, Minister.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
I beg to move for leave to introduce a Bill to authorize payment and appropriation of certain further sums from and out of the Consolidated Fund of



India for the service of the financial year 2014-15.
HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill to authorize payment and appropriation of certain further sums from and out of the
Consolidated Fund of India for the service of the financial year 2014-15."

The motion was adopted.

SHRI ARUN JAITLEY: I introduce** the Bill.

SHRI ARUN JAITLEY: I beg to move:

"That the Bill to authorize payment and appropriation of certain further sums from and out of the Consolidated Fund of India for the
services of the financial year 2014-15, be taken into consideration. "

HON. DEPUTY SPEAKER: The guestion is:

"That the Bill to authorize payment and appropriation of certain further sums from and out of the Consolidated Fund of India for the
services of the financial year 2014-15, be taken into consideration. "

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill,
The question is:
"That Clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formuia and the Long Title were added to the Bill.

SHRI ARUN JAITLEY: I beg to move:
"That the Bill be passed."

HON. DEPUTY SPEAKER: Motion moved:
"That the Bill be passed.”

oft 2r3ter orer (FAR) @ IureRIst FANGRI, Ficfl off o 2w A @ 3 wany ... (@) W3 G acifee &) .. (®muen) @ srelon aear § s S oft terer &t oneft 8, AR
gt tierot @1 = fRerar deorar &, ...(wwrmer) 320 toret 3 a@ladt A o, sealar adtal & anT wdl, wen wft des A terer A amy Ak agl on W 3| gL, () & ad wa
7a1 ¢ T aen foere 3 vor.wa., arft $faar amarer 3 ot a1fdr ordf o % @ it aarcan sieht A yer, FSlog, e walc &Y 9RM, AN & 6T S, T 3T o1 gedl B fere s afdr Ja?
1t uer, fan are Jfi a9 gor O fere afdr ot ot anucht @i Nsrer 37 ... (Sawmer) 21 2 3 acdifidborer 3

off arpor Steett & suwieten St Srat aw Yorer w1 yret &, 7S ordf aeyw s AE Rwer wai 3 e g A Ader ameRer G- wdn 3 3 IR 3 apl wdt &) Ardal Ader e
dot gan & 3fiz forflr a3 a8 oo o To agen

HON. DEPUTY SPEAKER: The guestion is:
"That the Bill be passed."

The motion was adopted.

HON. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow, the 11t" December, 2014 at 11 a.m.



18.33 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Thursday, December 11, 2014/Agrahayana 20, 1936 (5aka).

* v P o TR TS UEE OTH TS ¥ TN ST VT U e I I T T g v 18 v Hiegwes w1 oy e
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